FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF BOWLOPEDIA RESTAURANTS

INDIA LIMITED
1. NAME OF CORPORATE PERSON Bowlopedia Restaurants India
Limited
2. DATE OF INCORPORATION OF CORPORATE PERSON 3 May, 2017
3. AUTHORITY UNDER WHICH CORPORATE PERSON [ROC Kolkata
IS INCORPORATED/ REGISTERED
4, CORPORATE IDENTITY NUMBER / LIMITED LIABILITY [U55209WB2017PLC220862
IDENTITY NUMBER OF CORPORATE PERSON
5. ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL 31, Netaji Subhas Road, st
OFFICE Floor Duncan House,
(IF ANY) OF CORPORATE PERSON Kolkata, West Bengal -
700001, India.
6. LIQUIDATION COMMENCEMENT DATE OF 24" November, 2025
CORPORATE PERSON
7. NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE NUMBER| Name - Arun Kumar Gupta

AND THE REGISTRATION NUMBER OF THE LIQUIDATOR
Regn. No. IBBI/IPA-

001/1P-P00013/2016-
2017/10037
AFA validity: 30.06.2026

Address-

P-15 Bentinck Street, 3rd
Floor

Kolkata - 700001

Phone No: 98301 24481

e-mail ID-
cuptaarunkumar2001@yaho
0.com
8. LAST DATE FOR SUBMISSION OF CLAIMS D4t December, 2025

Notice is hereby given that the BOWLOPEDIA RESTAURANTS INDIA LIMITED has
commenced voluntary liquidation on 24" November, 2025.

The stakeholders of BOWLOPEDIA RESTAURANTS INDIA LIMITED are hereby called upon
to submit a proof of their claims, on or before 24™ December, 2025, to the liquidator at the address
mentioned against item 7.




The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

A 29—

Name and Signature of the Liquidator: Arun Kumar Gupta

Date and Place: 27" November, 2025 at Kolkata
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GOVT,KEY SECTORS TOACCOUNT FOR HALF OF CAPACITY

L&T: Demand for data
centre capacity high

OJASVI GUPTA
New Delhi, November 26

NEARLY 50% OF Larsen &
Toubro’s (L&T) upcoming data
centre capacityisexpected tobe
consumed by sovereign and
highly regulated sectors —
including government depart-
ments, finance, telecom, and
insurance — signalling a sharp
rise in demand for secure, com-
pliant, and Al-ready digital
infrastructure. “If we put
together the highly regulated
entities along with the govern-
ment, it will account for around
50% of data centre capacity,”’
Seema Ambastha, chief execu-
tive, L&T-Vyoma, said.
Ambastha added that the
shift towards sovereign com-
puteenvironmentsisbecoming
essential as enterprises adopt
artificial intelligence at scale.
To catertothisdemand, L&T
is seeking approval for five new
data centre projects that would
expand its current 30MW
capacity to 300MW by 2031 —
marking a tenfold increase.
Approvals across multiple
sites, including Chennai and
Bengaluru, are already under-
way,with additionalland parcels

SEEMA AMBASTHA, CHIEF EXECUTIVE, L&T-VYOMA

The shift towards
sovereign compute
environments is
becoming essential

as enterprises adopt
Alatscale

currently being evaluated. L&T
has also rebranded its digital
infrastructureverticalas Larsen
& Toubro-Vyoma — a name the
companysays drawsinspiration
from the Sanskritword for“sky”,
symbolising limitless growth
and ambition. The business,
launched in 2024, was earlier
called as L&T-Cloudfiniti.
Themove underscores L&T’s
transition from being an Engi-
neering,Procurementand Con-
struction (EPC) contractor for
third-party data centres to
developing and operating its
ownsovereign-grade, high-den-
sitycampuses designed for GPU
workloads and Al-native appli-

cations. The company said that
itsflagship 30MW Chennaisite,
located within a 300-acre cam-
pus, has already shifted from
traditional CPU loads to 55kW
GPU workloads, reflecting
evolving Al infra requirements.

As part of its sustainability
commitments, L&T-Vyoma is
sourcing 65% of its Chennai
power requirements from
green energy and will increas-
ingly deploy liquid cooling
technologies to improve effi-
ciency, especially with next-
generation GPU architectures.
This,the companysaysisinline
with its commitment to be
water neutral by 2035.

myTVS expects top-line growth
of 30-40% will sustain, says MD

NARAYANAN V
Chennai, November 26

THE COUNTRY'S LARGEST
multi-brand four-wheeler ser-
vice, maintenance and repair
platform, myTVS, expectsa 30-
40% top-line growth over the
next few years, supported by
aggressive network expansion
and rapid increase in its active
subscriber base.

“In the last four years, we
have grown at a CAGR of 35-
40%. We are fairly confident
that we should be able to sus-
tain it for the next fewyears,” G
Srinivasa Raghavan, MD,
myTVS, said. The Chennai-
based company expects to end
the current financial year with
around ¥2,100 crore in rev-
enue.

Raghavan said growth will
beanchored by service network
expansion, widening service
portfolio,scaling up of its quick-
commerce channel, and near-

Rly Board flags
concerns over
lack of
mandatory
audits in zones

TAKING SERIOUS NOTE of
some zones'failure to carry out
two mandatory inter-railway
inspections of operational
safety in a year, the Railway
Board has directed them to pro-
vide the previous audits or give
reasons for failing to conduct
such an exercise.

“It has been noticed that
some Railways fail to carry out
two audits in a year, which has
been viewed seriously by the
Board,’a circular dated Novem-
ber 26,2025, addressed to the
General Managersofall 18 rail-
way zones, said.

The circular also provided
details of Inter Railway Safety
Audit Inspections for 2026,
along with the schedule and
nominations.

For instance, Central Zone
will carry out inspections
regarding procedural lapses in
West Central Zone in January-
February 2026 and July-August
2026. Similarly, the Eastern
zone will audit operations of
East Central in March-April
2026 and September-October
2026.

“Railwaysareadvised tofirst
submit their previous Audit
Report and Action taken
Report, if pending, preferably
before carrying out inspection,
as per the revised nomination,”
it said,adding that those zones
which have failed to conduct
their inspection should give
reasons for the same.

The Board advised the zonal
railway to focus on procedural
lapses rather than general
inspection while carrying out
the audit.

The Inter-Railway Safety
Audit is undertaken twice a
year with an aim to improve
safety standards. —PTI

doubling of paid service sub-
scriptionsin the passenger cars
and fleet operator segments.

The online-to-offline plat-
form offersvehicle repair man-
agement,partsandaccessories,
insurance products, and on-
demand roadside assistance. It
caters to both individual cus-
tomers and enterprise clients
including fleet owners, corpo-
rates and insurers. As on date,
the company has 10 million
active service subscriptions,
accounting for about 18-20%
of the 52 million serviceable
vehicles in the country, with
most others still serviced by
unorganised centres.

The five-year-old platform
— part of the $3-billion TVS
Mobility Group — turned
Ebitda (Earnings before inter-
est, taxes, depreciation, and
amortisation) positiveand aims
to turn profitable at the profit
before tax level in the coming
quarters, driven largely by per-

sonal passenger car subscrip-
tions.

“In terms of customers, we
are growing 5-6% every month
organicallywhichmeansweare
doubling ourselves every year,’
he said. Out of every 100 cus-
tomers the company services,
52 arerepeat users.

myTVS has partnerships
with over 20 original equip-
ment manufacturers (OEMs),
more than 100 parts manufac-
turers, 15 financialinstitutions
and over 15 insurance compa-
nies.

It recently partnered with
VinFast Auto India to offerafter-
salesservice fortheVietnamese
EV maker. Raghavan said 120-
150 service centres have
already been upgraded for EV
servicing, to support VinFast
and other last-mile mobility
startups. myTVS plans to dou-
ble its multi-brand service net-
work to 2,500 centres in the
nexttwoyears.

Eternal infuses X600 cr
into g-commerce arm

ANEES HUSSAIN
Bengaluru, November 26

ZOMATO-PARENT ETERNAL
HAS infused 600 crore into
quick commerce platform
Blinkit — its third investment
in the unit this year — taking
total funding in 2025 to
%2,600 crore,according toreg-
ulatory filings with the Regis-
trar of Companies (RoC).

“This is a regular cash infu-
sion into Eternal’s subsidiary
BCPL to support Blinkit’s net-
workexpansionand growth ini-
tiatives, including operating
losses, working capital, and
capex, an Eternal spokesperson
said in response to FE’s query.

The move comesduringone
of the sector’s most invest-
ment-heavy phases. Eternal
closed Q2 FY26 with approxi-
mately ¥18,314 crore in cash,
while rivals are similarly forti-
fying their balance sheets.
Swiggy is in the process of rais-
ing 10,000 crore via a quali-
fied institutional placement
(QIP), which, if successful,
alongside ¥2,400 crore fromits
stake salein Rapido,would take
its treasury to around 317,005
crore. Zepto recently closed a
$450 million round, pushingits
cash reserves to $900 million
(@about ¥7,500 crore).

MONLEY MATTERS

m Third m Total funding
investment in in 2025 to
Blinkit by the

parent firm

M Eternal closed Q2 FY26
with approximately
¥18,314 crore in cash

M The company added 272
dark stores in Q2 FY26

The sector has also seen a
renewed push to capture
market share, with players
offering deeper discounts
and subsidised deliveries —
tactics likely to sustain ele-
vated cash burn over the next
few quarters.

Zepto earlier this month
scrapped handling and surge
fees across all orders, offering
free delivery from X99. Insta-
mart followed by waiving fees
onordersoverI299.Blinkit has
notyet announced any compa-
rable structural fee changes.

The fresh capital comes on
the heels of one of Blinkit’s
most rapid expansion quarters.
The company added 272 dark
stores in Q2 FY26 alone,
expandingitsnetworkto 1,816

22,600 cr 4 Ny

stores — more than double the
791 it operated a year earlier.
CEO Albinder Dhindsa told
shareholders that the company
expectstoreach 2,100 storesby
December 2025 and scale to
3,000 stores by March 2027.
The pace outstrips Instamart,
which added only 40 stores in
the same quarter to reach
1,102. Zepto currently runs
about 1,000 dark stores.

Blinkit has alsowidened its
lead across key operating met-
rics.According to Datum Intel-
ligence, Blinkit captured
70.4% of the combined net
order value between Blinkit
and Instamart in Q2 FY26,up
sharply from 54.4% in Q1
FY24,while Instamart’s share
slipped to 29.6%.

Bajaj forays into e-rickshaw market

GEETA NAIR
Pune, Nov 26

BAJAJAUTO HAS entered thee-
rickshaw segment with the
launch of the Riki 3W on
Wednesday. The Riki is priced
between 1,90,890 and
%2,00,876 (ex-showroom).
Initially pilotedin cities such
asPatna,Moradabad, Guwahati,
and Raipur, it will now be
expanded to 100 towns across
Uttar Pradesh, Bihar, Madhya
Pradesh, Chhattisgarh, and
Assam in Phase 1. The e-rick-
shaw market remains highly
fragmented, with nearly 500
brandsand nodominant player.
The current three-wheeler
ecosystem comprises 40,000
internal combustion engine

(ICE) autos, 20,000 electric
autos,and 40,000 e-rickshaws.
E-rickshaws are integral to
last-mile mobility, supporting
metro networks, suburban rail,
and urbanbus systems.This seg-
ment has grown rapidly and
now accounts for nearly half of
the market. The Riki aims to
address the rising need for
affordableand dependablelast-
mile transport. Despite the
surge in demand, the segment
has remained largely unorgan-
ised, leading to challenges in
reliability,durability,and safety.
According to Bajaj Auto, the e-
rickshaw categoryhas expanded
significantly post-Covid,adding
over 45,000 vehicles each
month due to the demand for
budget-friendly mobility.

FORM NO. NCLT. 34
{Rusle-35]
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, KOLKATA BENCHI
C.P. [CAA) No. 156/KB/2025

U3 A & ui:pnb Du."-}:_rannnnrg!.lmrk

POSSESSION NOTICE

For Immovable Properties)
PENDIX IV [See Rule &(1)]

Connected with C_AL [CAA] Mo, 1BIMKBI025
In v matter of the Companies Acl, 2013
AND
Ir the matier of Sections 230-232 and ather elavant proyvisions of e Companies Aot 2013 read with
Comganies (Compromises, Arangements and Amalgamations] Rules, 7016,
AND
Iri the: matter of Zchame of Amalgemation behween Kumsbum Tradesam Limited (" Transferor Company

{ | 17, - Saabvik Ferro Limded ("Transleror Company 27, Theme Vincom: Private Limbed ("Trarstenor

Camgeny 37 and Sabvik Enterprises Limiled [ Transferea Company”) and thair respactive sharahoidars
gl creciors

Circle Office : Purba Medinipur
Padumbasan, P.O. - Tamluk, Dist - Purba Medinipur, Pin - 721 636

Whereas |

Thea undersigned being the Awthonzed Ofcar of the Punjab National Bank under
the Securitization and Reconstruction of Financial Assels and Enforcement of
Security Interest Act, 2002 and in exercise of Powers conferred under Section
13 read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issuad
& Demand Motice Dated 30.06.2025 calling upon the Borrower Ananta Poria
Sl Jagannath Poria and Manika Sahu Poria (Guarantor), Wo. Anania Poria
te repay the amount mentioned in the notice being Rs, 12,7T6,6T4.81 (Rupees
Twebwa Lakhs Saventy Six Thousand Six Hundred Saventy Four and BEighty Cna
Faize only} as on 31.05.2025 with further interest within &0 days from the date
of noticaidale of receipi of the said naotice,

The Borrower having fajled to repay the amounl, nobice is hereby given o the
borrower and the public in general that the undersigned has taken possession
of the property describad herain balow in axarcisa af powers conlarnzd an him
under Sub-section (4) of Section 13 of Act read with Rule 8 of the Secunty Interest
Enforcamaent) Rulas, 2002 on this the 25th Day of November the year 2025.

The Bborrower in particular and the public in general is hereby cautboned not o
deal with the property and any dealings with the proparty will be subject o the
charge of the Punjab National Bank, Keshapat (207720) Branch for an amouni
of Ra. 12,76,674 81 {Rupses Twelve Lakhs Seventy Six Thousand Sik Hundred
Seventy Four and Eighty Ona Paise only) as on 31.05.2025 and inlerest hareon

The Borrower's f Guaranior's [ Mortgagor's attention is invited to provizions of
Sub-saction (8} of sSaction 13 of the Act in respect of lime available o redeem
the secured assels.

Description of the Immovable Property : Equitable Maorigage covering all that
part and parcel of the immovable properlies consisbng of Land & Building situatad
at ADSR - Panskura, at Vil - Gopimohanpur, Mouza - Gopimabanpur, JL No, 53
FS Plot Mo 8655 & LR Plot Mo, 700, LR Khatian Mo, 1180, urnder Keshapal Gram
Panchavat, P.O. - Dalpara, P.5, - Panskura, Dist - Purba Midnapur, Pin - 721 139
Vesl Bangal. Owner : Ananta Poria, 5/o. Jagannalh Foria. Property is
sorrounded by : North © Village Moram Road, South : Pradeep Goswami on RS
Plot No. 842, East ; Pradip Goswami on RS Plot Mo. 832 8 642 Wast | Rest parl
of same plot.

KUMSTUM TRADECOM LIMITED SAATVIK FERRO LIMITED
("Transferor Compary 171 "Petitioner Company 1] | "Transferor Compary 27" Petifioner Company 2
1, Park Lane, 3rd Floor, Wolkata-T0D016, West| 17, Shakespaare Sarani, Tth Floor, Suite na - TA,

Bengal Micdizéon Row, Kolkata- 700074, West Bengal
PAK: AAGCKSI11N PAN: AAMCEOATEM

| CIN: UT4599WE201TPLC21897T | CIN: U27100WB2008PLE 125935

THEME VINCOM PRIVATE LIMITED | SATVIK ENTERPRISES LIMITED

("Transfercr Comgamy 37 "Petficrer Company 3] | ["Transferes Company™ | "Petitsoner Company £7)
1, Park Lane, 3rd Floor, Wolkate-TO0016, West| 17, Shakespaare Sarani, Tth Floor, Suite no - TB,

Bangal Midleton Row, Kolkata-T00071, West Bengal
PAN: RADCT42GF PUN: AAGCST8TEE
CI; US1909WB2010PTC 145067 | C: U022 1WE 1297 PLCOBA22E

NOTICE OF PETITION

A Petition under sechons 230 o 232 of the Companies &4, 2013 (Palilion”) seeking an Order for
sanciianing the Scheme of Amalgemasion of Kumstum Tradepom Limiad {"Transferor Company 1%
"Petfitioner Company 17, Saabvik Ferro Limiled MTrangferor Compary 2° 1 "Petifiorar Company 27
Theme Vincom Privabs Limiled ("Translercr Campary 3° | "Palilicner Gompany 17) wilh Salvik
Erderprisas Limited ("Trarsfzree Company® [ "Peditioner Company 47, collectively refered 1o a3 the
"Pediticner Companies”, and Ihel respective sharehoklers and crediiors, was presented jointy by the
Petfianer Companias an 5h Oclober 2025 and was indaly flxed for final hieanng befara the Kalkala
BenchafMatianaf Compary Law Tibunal [MCLT™) on 261k Hovember 2025 which new has been defiered
I 1 2th December 2025 |Friday)
Any parsan desirous of opposng ha 2aid Peliicn may serd ther objéchons al tha addres= a5 manboned
heremnabave or by way of emall at ritikavidyasaria@sfaykishan.com, 3 nofice of his infention, signed by
Mim o fis.advocade, wilh his name and address. 50 45 0 reach the Petifanes, not bber than twio days
bedore the dabe fixed for hearng of Pedifion. Tha grounds of caposian or & copy of his affidawt shall be
furniahed with such nofice, A copry of the Petition shall be fumished by the undersigned, 1o any person
ragLiring e same. Ire ol charge.
For the Pefifioner Companies
Sdli-
S Jaykishan
Chartered Accountants
Authorized Represeniativa

Dated: 2611, 5025
Placa: Kalkala

Date - 25.11.2025
Place : Tamluk

Sd/- Shriniwas Yaday, Chief Manager | Authorised Efﬁuar
Punjab National Bank

PILANI INVESTMENT AND INDUSTRIES CORPORATION LIMITED
CIN: L24131WB1848PLC095302
Regd. Office: Birla Building, 21, R.N. Mukherjee Road, Kolkata - 700001
Phone: 033 4082 3700/ 2220 0600, Website: www.pilaniinvestment.com
E-Mail : pilani@pilaniinvestment. com

FORM A
PUBLIC AMNOWNCEMENT
{Reguiation 14 of the Inselvancy and Banknepicy Board of India
[Visluntary Liquidation Procoss] Reguiatans, 2017)
FOR THE ATTENTIOM OF THE STAKEHOLDERS OF BEOWLOPEDIA RESTAURANTS IMDLA LIMITED

1. | NAME OF CORPORATE PERSON

------

NOTICE TO SHAREHOLDERS FOR RE-LODGEMENT OF
TRANSFER REQUESTS OF PHYSICAL SHARES

Notice to the Shareholders is hereby given that in terms of SEBI
Circular No. SEBVHO/MIRSD/MIRSD-PoD/P/CIR/2025/9T dated
July 02, 2025 a spectal window has been opened for re-lodgement
of Transfer Requests of Physical Shares. This applies to Transfer
Deeds lodged prior to 15t April, 2019 which were rejected/retumed/not
attended due to deficency in the documents / process/ or otherwise

The re-lodgement window is open from July 07, 2025 and remain
opened Bl January 06, 2026 and all such transfers shall be procassed
and would be credited to the transferae(s) in demat mode only.

since the transferred shares will be issued only in demat mode
once all documents are found in order by the Company/RTA, the
transferea{s) must have a demat account and need 1o provide a
copy of the Client Master Lisl (CML) along with the requisite
documents for transfer with the Company/RTA

Eligible Shareholder(s) are requested to contact the Company at
amail 1D - pilani@@pilaniinvestmenl.com and/ or its Registrar and
Share Transfer Agent (RTA) viz. Niche Technologies Private Limited,
JA, Auckland Place, fth Floor, Room No- 7A & 7B, Kolkata- 700017
(Email id: nichetechpl@nichetechpl.com) for further assistance.

For Pilani Investment and Industries

2. | DATE OF INCORPORATION OF Ard May, 2017
CORPORATE PERSON
3. | AUTHORITY UNDER WHICH ROC Kolkats

CORPORATE PERSON IS
INCORFOREATED REGISTERED

4, | CORPORATE IDENTITY NUMBER
JLUMITED LIABILITY IDENTITY
NUMEER OF CORPORATE PERZON

USS209WEX1 TRPLC220852

Rakesh Sharma, executive
director, Bajaj Auto, noted that
ICE three-wheeler sales have
declined thisyear,showingonly
single-digit growth in October.
While a reduction in GST rates
had previouslyboosted ICEauto
growth by five percentage
points, Sharma expects contin-
ued expansion in the overall
three-wheeler category. He
added that Bajaj Auto is posi-
tioned to outperform theindus-
try, supported by its diverse
portfolio across ICE vehicles, e-
autos,and e-rickshaws.
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West Bengal Chief Minister Mamata Banerjee poses with a
copy of the Constitution of India to mark Constitution Day, in

Kolkata on Wednesday PTI

CIN : L65T10TNZ04PLCOOTTIZ

IDFC FIRST Bank Limited

(erstwhile Capital First Limited and amalgamated with IDFC Bank Limited)

IDFC FIRST

Bank

Registered Office: - KRM Towers, Bth Floor, Hamington Road. Chetpet, Chennai- 600031
Tel : +91 44 4564 4000 | Fax; +91 44 4564 4022

the secured asseis,

APPENDIX IV [Rule 8(1)]
POSSESSION NOTICE
(For immovable property)

Whereas the undersigned being the Authorised Officer of the IDFC FIRST Bank Limited {erstwhile Capital First Limited and
amalgamated with IDFC Bank Limited) under the Secuntization and Reconstriection of Financial Assets and Enforcement of
Securly Interesl Act, 2002 and in exercise of powers conferred under section 13(12) read with rude 3 of the Secunty Interest
({Enforcemeant) Rules, 2002 issued a demand nobce dated 12.08. 2023 calling upon the borrower, co-barrowers and quarantors
1.TAPAS BARMAN, 2. CHANDRA KISHORE BARMAN, to repay the amount mentioned in the notice being INR

18,02 455.93- (Rupees Eighteen Lac Two Thousand Four Hundred Fifty Five and Ninety Three Paise Only) as on
11.08.2023 within 60 days from the date of receipt of the said Demand notice.

The borrowers having failed o repay the amount, notice is hereby given to the borrower and the public i general thal the
undersigned: has taken Possession of the property described herein below i exercise of powers conferred on him wnder sub -
section (4] of section 13 of Act read with rule B of the Secunty Interest {Enforcement) Rules, 2002 on this 24th day of NOV 2025,
The borrowers in paricular and the public in general is hereby cautioned not to deal with the property and any deasngs with the
property will be subject to the charge of THE IDFC FIRST Bank Limited (erstwhile Capital First Limited and amalgamated with
IDFC Bank Limited) for an amount of INR 18,02,455.93/- (Rupees Eighteen Lac Two Thousand Four Hundred Fifty Five and
Ninety Three Paise Only) and interest thereon,

The borrower’s attention is imded to provisions of sub = Saction (3) OF Seclion 13 of the Act, in raspect of time available, to redesm

DESCRIPTION OF MORTGAGE PROPERTY

ALL THAT PIECE AND PARCEL OF A LAND MEASURING 0.0322 ACRE, RECORDED IN KHATIAN NO. 1 (R.8.), 274 |L.R.),
PLOT NO. 151 & 158 (R.5:), 175 (L.R.), J.L. NO. Z, SHEET NO. 16 (R.5.), 187 (L.R.). UNDER PARGANA: BAIKUNTHAPUR,
MOUZA: DABGRAM, IDENTIFIED BY ITS HOLDING NO. 1431188 AT WARD NO. 31 UNDER SILIGURI MUNICIPAL
CORPORATION. WITHIN THE JURISDICTION OF POLICE STATION: BHAKTINAGAR, DISTRICT: JALPAIGURI, WEST
BENGAL-T34005, AND BOUNDED AS: EAST: L.O.P. 256, WEST: ROAD, NORTH: ROAD SOUTH: L.O.P. 244

Date:24-11-2025
Place: WEST BENGAL
Laan Account Mo:34251971

Authorised Officer
IDFC FIRST Bank Limited {erstwhile Capital First Limited
and amalgamated with IDFC Bank Limited)

@ 1081 Bank

IDBI Bank Limited
Retail Recovery Department CIN: L65190MH2004GOI1148838

44, Shakespeare Sarani, 2nd Floor, Kolkata - 700017

date mentioned herein after.

interest, costand charges thereon.

time available, to redeem the secured assets.

1) Name of the borrowers
ICo-borrowers
2) Account Number

The Borrowers/Co-borrowers/Guarantors, in particular, and the public, in general is hereby cautioned not to deal with the property and any
dealings with the property will be subjected to charge of IDBI BANK Ltd for an amount mentioned in the said notices together with further

The Borrower's/Co-borrower's/ Guarantor's attention is invited to the provisions of Sub Section (8) of Section 13 of the Act. 2002 in respect of

1) Date of Demand Notice
2) Date of Possession
3) Claim Amount as per

Ph. No: (033) 66557725, Website: www.idbibank.in
[APPENDIX IV [Rule 8 (1)] POSSESSION NOTICE (For Immovable Property)
Whereas, The undersigned being the Authorised Officer of the IDBI Bank Ltd, under the Securitization and Reconstruction of Financial Assets &
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under section 13(12) read with rule 3 of the Security
interest (Enforcement) Rules 2002, issued , demand notices on the date mentioned against the accounts ,below, calling upon the Borrowers /
Co-Borrowers/Guarantors to repay the amount mentioned in the demand notices together with further interest, cost and charges thereon within
60 days from the date of the receipt of the said notices.
The Borrowers/Co-Borrowers/Guarantors having failed to repay the amount, notice is hereby given to the Borrowers/Co-borrowes/Guarantors,
in particular and the public, in general, that the undersigned has taken possession of the property described herein below in exercise of powers
conferred on him/her under sub-section (4) of Section 13 of the Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on the

Description of the Immovable Property

5, | ADDRESS OF THE REGISTERED
CFFICE AND PRINCIPAL CFFICE
{IF ANY} OF CORPORATE PERSON

31, Netaji Subhas Road. st Floor Duncan
House, Kolkata, West Bengal, India, 70004

6. | LIGUIDATICH COMMENCEMENT
DATE OF CORPORATE PERSON

241k Mavembes, 5325

T. | MAME, ADDRESS, EMAIL ADDRESS,
TELEPHONE MUMBER AMD THE
REGISTRATION NUMBER OF

THE LIQUIDATCH

Mame - Arun Kumar Gupla

Regn. Mo BENPADDTIP-PONA B2HE-200 71 00AT
AFA validity: 30050026

Address- P-15 Benback Slrest, 3rd Fioor
Kofkala - TOO001 Phone No; 38301 24481
e-mail |- guptasunkumard(01fyahoo. com

B | LAST DATE FOR SUBMISSION
OF CLAIMS

2ih December, 3325

Mofice is hereby given that the BOWLOPEDIA RESTAURANTS INDIA LIMITED has
commencad volunlany Bquidatan an 241h Mavambear, 2025,

The siakenolders of BOWLOPEDIA RESTAURANTS INDIA LIMITED are hereby called upon to
suamit a proaf af theirclaims, on or bafare 240 Decembsr, 2025, bo the Buidador al the address
rran et agairst iem 7

Demand Notice

1) | Shri Debjit Gupta | 1) 04-09-2025

(Borrower) 2)21/11/2025
3)Rs.26,04,
Loan Alc- Lakh Four
0358675100006514
Only) due as
2025 (with

Reckoned Up to 09-07-

2025) together With| zqans61(South), Dist-Burdwan, PIN-713304. The Property is butted and
further interest cost &|pounded by:On the East by : Property of Private Individuals and
other charges thereon |vidyasagar Sarani;On the West by :M/s MC. Dowell and Company Ltd.
from 10.07.2025

All that the residential Flat No. E containing a super build up area of 1476
Sq Ft, be the same a little more or less, on the 8th Floor of Tower/Block-3
132.00/-|with the right to park one medium size car in the one ground covered

(Rupees Twenty Six | vehicle parking space in the building namely “GENEXX EXOTICA” built

Thousand | and constructed at or upon the plot of land measuring around area a little

One Hundred Thirty Two | more or less 9.26 Acres situated in R.S. Plot Nos.. 1746(P) To 1748(P),

on 11-07-|1748/2146 To 1756/2155, Under L.R. Plot No.1049 To 1012, under R.S.
Khatian No.525 & 14 and L.R. Khatian No.1113 T'o 1128, J.L. No.9, in
Mouza- Narsamuda (previously Kalikapur) under P.S. Asansol(South),
Sub-Registry Office Asansol, Pargana Shergarh, P.O/P.S-

Interest

& Unmetalic Road;On the South by : Property of M/s MC. Dowell and
Company Ltd & Others;On the North by : Property of M/s MC. Dowell
and Company Ltd

2) | Shri Chiradeep
Dutta (Borrower)
Smt Susmita
Dutta(Co-Borrower)

1)30-Nov-2024
2)21/11/2025
3)Rs.13,15

Loan Alc-

358675100000550,
0256675100011468

& Paisa Only)
0358675100007054 14-08-2024

All that Piece and parcel of Land ad measuring or 6cottahs 412 Sq ft,
within Mouza-Asansol J.L.-35 Plot No—R.S.134, Kh. No-R.S.217,
,477 .76 |Municipality- Asansol Municipal Corporation, Ward No.-19, P.S.-

(Rupees Thirteen Lakh |Asansol(S), Dist.-Burdwan, within a flat vide D-3, 3rd floor measuring
Fifteen Thousand Four | 850 sq. ft. at Shaila Apartment.All that those one self contained Flat No-
Hundred Seventy-|D/3 containing by measurement a super build up area of 850sq. ft
Seven and Seventy Six | approx. of the third floor of the “SHAILAAPARTMENT” containing super

due as on | built up area of 850sq. ft, Consisting of 2 bed room, 1 dinning cum
together drawing room, 1 Kitchen, 2 toilet, one balcony with all fittings, fixtures

with further interest cost | connection etc. and two wheeler parking space in the ground floor
& other charges thereon measuring an area 20 sq. ft along with undivided proportionate share of

Tha financial creditars shall submit their proaf of claims by alectranke maars anly. All othar from 10.08.2024. land in computation of area of the flat.Butted and Bounded by:On the
Corporation Limited slakeboldars may submil the proal of daims in persan, by pestor by aleclrors means. gﬁrtt?:B% the thSﬁIOfEMr-tpgalt‘r';OE the Sofu':t/lh: nydtheohoﬁe 3\‘; Mtr:
R. 5. Kashyap | | Submissionoffaise or misleading proods of claim shall attractpenalties. Bygoigef'&?fé rc?ad € Fast. By the house ot M. Bhadra ,bn the TVest

Place : Kolkata Company Secretary Mame and Signatura of the Liguidator; Anun Kumar Gupla . :
i Date: 27-11-2025 Sd/-, Authorised Officer
Dated : 28,11 .2025 FCS-8588 Diatiz and Place: 271h Noverbes, 2025 at Kolkata | | place:Durgapur IDBI BANK LTD

gepape F.“nﬂnﬂiﬂlﬂxﬂrﬂs-g.ﬂﬂ
o O ® o Kolkata o O
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FINANCIAL EXPRESS

THURSDAY, NOVEMBER 27, 2025

FORM &
PUBLIC ANNOUNCEMENT
(Regulation 1£ of the Insolvency and Bankrupicy Board of India
(Waluntary Liquidation Process| Regulations, 2047)
FOR THE ATTENTION OF THE STAKEHOLDERS OF BOWLOPEDHA RESTAURANTS MOLA LIMITED

MNAME OF CORPORATE PERSON Bowlnpedia Resfaurants Indig Lmied

2. | DATE OF INCORPORATION OF
CORPORATE PERSON

ard May, 2017

A | AUTHORITY LUMDER WHICH ROC Kolkata
CORPORATE FERSON 15
INCORPORATED/ REGISTERED
4. | CORPORATE IDENTITY NUMBER. | USSXAWE201 FPLCZ208562

! LIMITED LIABILITY IDENTITY
NUMBER OF CORPORATE PERSON

ADDRESS OF THE REGISTERED
QFFICE AND PRINCIFAL OFFICE
{IF ANY) QF CORPORATE PERSON

31, Metad Subhas Rosd, 15t Floor Duncan
House, Kolkata; West Bengal, Inda, TH0001

(=3

g | LIGUIEDATION COMMENCEMENT
DATE CF CORPORATE PERSON

2dth November, 2025

7. | NAME. ADDRESS, EMAIL ADDRESS,
TELEPHONE NUMBER AND THE
REGISTRATION NUMBER QF

THE LICUIDATOR

Mame - Arun Kunvar Gupta

Regn Mo, IBEAPAD01P-POOM L0ME-209 70037
AFA walidity: 30.08 2026

Addrezs- P-15 Benlinck Street, 2rd Floor
Kofkata - TOX0T Phone No; 38301 24481
a-mail |0- quptaarunkumar2(01yahoo.com

8. | LAST DATE FOR SUBMISSION
OF CLAIMS

2dth Decamber, 2025

TUSALDAH LIMITED (FORMERLY KNOWN AS HIGH STREET FILATEX LIMITED)
(CIN: L10790RJ1994PLC008386)

Registered office: B-17, lind Floor 22 Godam Industrial Area, Jaipur, Rajasthan, 302006
E-mail: Info@tusaldah.ltd Website: highstreet.filatex@gmail.com Contact no. + 912246652977
Form No. INC-26
(Pursuant to Rule 30 the Companies (Incorporation) Rules,2014)
Advertisement to be published in the newspaper for change of registered office of
the company from one state to another
BEFORE THE REGIONAL DIRECTOR, NORTH WESTERN REGION
In the matter of sub-section (4) of Section 13 of Companies Act, 2013 and clause (a)
of sub-rule (5) of rule 30 of the Companies (Incorporation) Rules, 2014
AND
In the matter of Tusaldah Limited (formerly known as High Street Filatex Limited)
having its registered office at B-17, lind Floor 22 Godam Industrial Area, Jaipur,

Rajasthan - 302006.
........... Petitioner
Notice is hereby given to the General Public that the Company proposes to make an
application to the Central Government under Section 13 of the Companies Act, 2013
seeking confirmation of alteration of the Memorandum of Association of the Company
in terms of the Special resolution passed at Annual General Meeting held on Thursday,
25th September, 2025 to enable the Company to shift its registered office from "State
of Rajasthan"” to the "State of Maharashtra (under the jurisdiction of ROC
Mumbai)".
Any person whose interest is likely to be affected by the proposed shifting of registered
office of the Company may deliver either on the MCA-21 portal (www.mca.gov.in) by
filing investor complaint form or cause to be delivered or send by registered post of
his/her objections supported by an affidavit stating the nature of his/her interest and
grounds of opposition to the Regional Director, North Western Region, Roc Bhavan,
Opp Rupal Park Society, Behind Ankur Bus Stop, Naranpura, Ahmedabad-380013,
Gujarat within fourteen days from the date of publication of this notice with a copy to the
Applicant Company atits registered office at the address mentioned above.
For and on behalf of the Applicant
Tusaldah Limited
(Formerly known as High Street Filatex Limited)
-S/d
Anupriya Sandeep Agrawal
Whole-time Director
DIN: 06417793

Place: Mumbai
Date: 27th November, 2025

PUBLIC NOTICE

Natice i= haraby given that One Share Certificate having book no, 338 and share certificate
na, 22, izseed by the Lucky Home Co-operative Group Housirg Society Limited hawing value

Molice. is hereby given that the BOWLOPEDIA RESTAURANTS INDIA LIMITED has
commenced voluntary buldation on 24t Novembar, 2025
The stakehoiders of BOWLOPEDIA RESTAURANTS INDIA LIMITED ane heraby calied upon to
submil a proodof their claims, on or befora 24th Decamber, 2023, ba tha lquidator al the address
menioned agans ibam 7
The finardial credibors shal subsred Bhair proof of clams by alectranic means anhye All athar
stakahokders may submit the proof of claims in person, by postor by electronis means.
Simission of false or meskeading proofs of daim shall afiract penaities,

Mame and Signatua of the Liguidator: Ann Kumar Gupta

Date and Place: #7th Novamber, 7125 al Kolkala

FORM NO.

[3ea Regulation 33(2)]

By Regd, A'D. Dasti failing which by Publication

OFFICE OF THE RECOVERY QFFICER-IM
DEBTS RECOVERY TRIBUNAL, DELHI (DRT 1)
4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001
NOTICE FOR SETTLING A SALE PROCLAMATION UNDER RULE 53 OF THE
SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE

RECOVERY OF DEBTS & BANKRUPTCY ACT, 1993,
RCI451/2024

15-10-2025

KARNATAKA BANK LTD. Versus M/S ALPANA NOVELTIES

To,

(CD1) MOHD. SAMI 5/0 LATE MOHD RAFI, H NO-1544, GALI KOTAMA, SUMALAN,

DARYAGANJ, DELHI-110002

(CDZ) MOHD AFZAL S0 LATE MOHD RAFL, H NO-1544, GALI KOTANA. SUMALAN,

DARYAGANJ, DELHI-110002

(CD3) MOHD SAFDAR 500 LATE MOHD RAFI, H NO-1544, GALI KOTANA, SUIWALAN,

DARYAGANJ, DELHI-110002

[CO4)RIPPUN JAIN S/0O NEHRU JAIN, RO HWNO-T84 DILSHAD GARDEN, DELHI-110085

(COSUROOZ AL WO LATE MOHD AZLZ, RIO H NO-1544, GALFKOTANA, SUINALAN,

DARYAGANJ, DELHI-110002

(CDE) FALZAAN AZIZ 510 LATE MOHD AZIZ. THROUGH HIS LEGAL GUARDIAN, RIO

HMNO-1544, GALI KOTANA, SUIWALAN, DARYAGANJ, DELHE-110002

Whereas you the M/S ALPANA NOVELTIES was ordered by the Presiding Officer of

DEBRTS RECOVERY TRIBUNAL DELHIDRT1) who had issued the Recovary Certificate

dated 04/12/2024 in TAM0E2023 to pay o the Applicant Bank{zWFinancial Instituton]s)

Mame of applicani, the sum of Rs 55896225.6T along with pendentallite and fubwre mierest

@ 12% weef. 130812020 il realization and costs of Rs 150005{Rupees One Lakh Fifty

Thousands Five Only), and whereas the said has nod bean paid, the undersigned has

ordered the sale of undermentoned immovablefmmoveable proparty.

2. You are hereby infarmed that the 1400172026 at 10.30 A.M. has bean fixed for drawing

up tha proclamation of sala and settling the terms thereof, You arerequestad to bong to the

notica of the undersigned any encumbrances, charges, claims o iabilities attachad to tha

zaid properies or any portion thereof.

PROPERTY BEARING FREEHOLD RESIDENTIAL PROPERTY NO. 78A. OUT OF

KHEWAT NO. 3, VILLAGE JHILMIL, TAHIRPUR, C BLOCK, DILSHAD GARDEN, ILLAQA

SHAHDARA, DELHIADMEASURING 233 30. YDS.

Given under my hand and the seal of the Tribunal, onthis date: 151012025

SO-NIRANJAN SHARMA

@ Recovary Officer-l

DEBTS RECOVERY TRIBUNAL DELHI(DRT 1)

RELIGARE FINVEST LIMITED

CIN: Ur4a530L1995PLLDEY1 12

SME
LOANS

SERELIGARE

Sabhws Faui bied

Registerad Ofice: First Floor, Ofice Mo, 101, 2E723, Jrandewalan Extn. New Delhi- 110055

Corporate Offlce: Max House, Tih Floar, Black &, O, Jha Marg, Okhla Phase-Il, Okhla
Industrial Estate, Mew Delhi 110020
APPENDIX-IV-A [See Proviso to rule 8(6)]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES NOTICE
Auction-cum-Sale Notice for Sale of Immovable Agsets under the Securifisation and
Reconstnuction of Financial Assels and Enforcement of Sacurily Interest Act (SARFAES]

Motice iz hergby given to ihe public in ‘general ‘and in paricelar to ihe
Borrowan sl Guarantons)/Morfgagers}  that the befow described immovable property
mortgagedicharged 1o the Secured Creditor e, M's Religare Fnvest Lid. (in short "RFL'), the
physical pozsassion of which has beentaken by the authorized officer of RFL. will be soldon “A&S
IS WHERE IS", “AS 15 WHAT 15", “WHATEVER THERE I5” and "NO RECOURSE™ basls at
throwgh E-Auctian. The E - Auction shall ba condusted anly through *Online Elactronic Bldding®
through webste Mipswaw.bankeauctions.com’ on 16122025 from 02.30 P.M. 1o 03.00
P.M. with wallmited extensions of 5 minubes duration each for recovery of dug as par Damand
Molice dated 20.01,201 7 along with further interas!, cosls and ather charges, dus to the AFL fram
the Borrowsr(s) (Guaranion(s)  Mortgager(s) namely, M'S. Golden Diamond Estates Pt Ltd.,
M5, Vikram Bakshi & Co. P. Lid., Mr. Vikram Bakshi, Mrs. Madhurima Bakshl, M/5. Brite
Indla Pyt Lid., &S, Jupller Estates & Bullders Pyl Lid., WS, Panipat Properties Pyt Lid,,
M5, Karmyogl Finlease Pvi Lid., WS, Kalanldhl International Pyt Lid. The rezarve price wil
be R5.5,51,70,000- (Rupeas Five Grare Filty One Lakh Seventy Thousand Only) for the
praperly detalls of the same mantionad in balow tabla:

DESCRIPTION OF IMMOYVABLE PROPERTIES Resarve Price | EMD Amount
Al that pieace and parcel of property First floor portion without Rs. Rs.
reod rights, Area Admeasuring 1661 5q FL, Out.of 19t | 551,70,000- | 55.20,000:-
undivided share of a leasebold bullt up property bearing | (Rupees Five |  (Rupees
Municipal Nos. 9285, 3286, 9287, 9230-A, 9250, 0201, 9201- [ Crore Fifty Fifty Five
A, 9201-B, 0288, 0289, 0268-A. 9288-B, 1/150 and 1/150-A) One Lakh | Lakh Twenty
with back joint open compound end garege, along with 1/9th Sevarty Thoueand
urdivided, indivisible and Impartible leasshold rights in land | Thousand Cnly)
undernaath measuring 0.712 acres or 31013.38 Bg. FL. siluated Qnly)
at Block N, Duder Carcus, Connaught Circus, Mew Dedhi

Known Encumbrancas - As par knowledna of BFL thers is 2n encumbrancss of MOWMC, Mew
Dalbka on the securad asseat o be soid. Inferacted parhes should make thes enguines ram he
office of MOMO, Menw Delhi at own assessmentof the securad assed o thair salisfaction, Secured
Craddor (RFL) does notin any way guarantas or makes any reprasantation with regard to the
fitraesitithe of fhe adorasaid sacurad assal

Other Details of Sale:

1. The Inlending purchasers may inspect the sacured assels and/or litle documeants ol the
cacured sssal alter fiking date and lime with the Aulhorzed Oficer on or before
16th Dec 2025. The intanding purchazer shoud conduel dus diligence on all aspects related 1o
the progaies b hisher safsfackon. The intanding purchaser shall not be enfilled 1o make any
claim agains! the Authorized OfficerSecimed Cradilor in this regard ata later date.

2 The irending bidders should submif theer bids to Authonzed Officer, at the office of Religare
Firnesd Limited situaied at * Tih Flogr, Block A, Max House, Dr, Jha Marg, Okhla Phase lll, New
Delhi-1100207 in a sealed cover soribing as *Bid for Auction/Sale of properties, along with EMD by
demand draft drawn/Pay Order in Favor of "Religare Firvesd Limited”, payable at Deli; on or bafare
Dated 17th Dec 2025 till 05:00 PM. aang with offer documents, the intending bidder shall also
altach & copy of the PAN cardissued by the Income Tax depariment AND his!her identity prool and
the proct of residence such as copy o 1he Pesspar, Elecion Commiszion Card, Ralicn Cand,
Uriving icense, Asdher Card elc. The bidder(s| will also have 1o produce $he orignal documeant far
venfication. Oace bidis submittad by the bidder, the same cannal b withdrawn.

3. For furdher defailed terms and condifions 'of the sale, please refer fo the link prosided on
Secured Credior's website |Le., weaw.religarefinvest.com,

4, For details about E-Auction, the infending biddars may contact M's, C1 India Pyt. Ltd through
Wr. Dharani Krishna Tel. No.: «%1 7291971124,25,26 and Mobile +91-9348182222; email id
andhra@clindia.com.

&, The interested parties: may contact the fobowing Authorized Officer Me. Umesh Bharcha)
(Fin. o, 371 7693875 for further details/ darifications and for submitting their application/Bid.
Dated: 27.11.2025 Authorised Officer
Place: Mew Dethi Raligare Finvest Limited

ML FIRAMCHL BOVISING

15 days Auction Sale Notice for
Security Interest Act, 2002 read with provison to Rule 9(1) of the Security Interest (Enforcement) Rules, 2002.

Registered Office: Indian Rayon Compound, Veraval, Gujarat - 362266.
Corporate Office : 12" Floor, R Teck Park, Nirlon Complex, Near Hub Mall, Goregaon (East),
Mumbai - 400063, MH.

E-AUCTION SALE NOTICE

ale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of

—TT O TH ADIT YA BIRLA CAPITAL LIMITED
S CAPITA

On account of the amalgamation between Aditya Birla Finance Ltd. and Aditya Birla Capital Ltd. vide the Scheme of Amalgamation dated 11.03.2024 duly
recorded in the Order passed by the National Company Law Tribunal - Ahmedabad on 24.03.2025, all SARFAESI actions initiated by Aditya Birla Finance Ltd. in
relation to the mortgaged property mentioned, stands transferred to Aditya Birla Capital Itd., the amalgamated company.

Accordingly the Authorized Officer of Aditya Birla Capital Limited / Secured Creditor had TAKEN SYMBOLIC POSSESSION of the following secured assets
pursuant to notice issued under Sec. 13(2) of Securitisation & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI) for
recovery of the secured debts of the secured creditor, for the dues as mentioned herein below with further charges and cost thereon from the following Borrowers
and Co-Borrowers. Notice is hereby given to the public in general and in particular to the Borrowers and Co-Borrowers that e-auction of the following property for
realization of the debts due to the Aditya Birla Capital Limited will be held on “As is where is”, “As is what is” and “Whatever there is” basis.

DATE & TIME OF E-AUCTION : 16.12.2025, BETWEEN 11:00 A. M. TO 01:00 P. M.

LAST DATE OF RECEIPT OF KYC & EARNEST MONEY DEPOSIT (EMD) : 15.12.2025

Sr. Name of the Borrowers Reserve Price UL A LR T AOCLILUER L

N ; _ Description of Properties / Secured Assets . (EMD) (inRs.)/ Date & Total Amt.
0. & Co-Borrowers (inRs.) | . .
ncremental Value) (in Rs.) (inRs.)

All that piece and parcel of the Residential Area Bearing Rs. 3,34,850/- (Rupees 06.06.2025 &

1. Mr. Jasdeep Singh Bedi Municipal No. E/1720, Built On Plot Area 127.10 Sq. Mtrs.|Rs. 33,48,500/-  Thee Lakh Thirty Rs. 46,67,252/-
S/o. Amar Singh Measuring:- In East: 24ft., In West: 24 Ft., In North: 57 Ft., In{(Rupees Thirty-{  £our Thousand Eight (Rupees Forty Six
: 2. Mrs. Maninder Kaur, South: 57 Ft., Situated In Mohalla Chatta, Nayi Colony, Ram| Three Lakh Hundred Fifty Only) Lakhs Sixty Seven

" | Clo. Jasdeep Singh Bedi Bagh Road, Kasba Gangoh, Pargana Gangoh, Tehsil Nakur,| Forty-Eight Thousand Two
Lan: ABSAHSTS000000714131 & | District- Saharanpur And Bounded As:- In East: House of Mr.| Thousand Five Hundred Fifty Two

ABSAHSTS000000839920 | Mam Chand, In West: Passange 10 Ft. Wide, In North: House | Hundred Only) | RS- 25,000 (Rs. Twenty | - opyy) gye as

of Mrs. Sunita Sharma, In South: Plot of Mr. Deepak Mittal. Five Thousand Only) | 4, 05.06.2025

Place : Saharanpur, Uttar Pradesh
Date :27.11.2025

For detailed terms and conditions of the sale, please refer to the link provided in Aditya Birla Capital Limited / Secured Creditor's website i.e. https://abfl.
adityabirlacapital.com/Pages/Individual/ Properties-for-Auction-under-SARFAESI-Act.aspx or https:/BidDeal.in Contact Nos.: Aditya Birla Capital
Limited, Authorized Officer Ashish Srivastava (9696515559), Parneet Singh (9720029337), Apoorva Danthi(9930909725), VedPrakash Mishra(9004026790),
Mohit Sharma(9873913955), Komal Patil(9867895795), Jahirul Laskar(9706003075)

Sd/-
Authorised Officer

Aditya Birla Capital Limited

homefirst

Home First Finance Company India Limited
CIN: L65990MH2010PLC240703
Website: homefirstindia.com

Phone No.: 180030008425 Email 1D: leanfirst@homefirstindia.com

POSSESSION NOTICE

REF: POSSESSION NOTICE UNDER SUB-RULE (1) OF RULE & OF THE SECURITY INTEREST (ENFORECEMENT) RULES, 2002

WHEREAS the undersigned being the Authorized Officer of HOME FIRST FINANCE COMPANY INDIALIMITED, pursuant to demand notice issued on s respectve dates a5
given below, under the Securitization and Reconstructon of Financial Assets and Enforcement of Securily Inferest Act, 2002 (Act No. 54 of 2002) and in exercise of pawers
conferred under section 13(2) read with rule 3 of the Secunty Interest (Enforcement) Rules, 2002 calling upon youlBorrowers, the under named to pay oulslanding dues as within
B0 days from the date of recaipl of respective nobices, YowBomowers all, however, have failed to pay the sald culslanding dues within stipudated time, hence HOME FIRST
FINANCE COMPANY INDIA LIMITED are in exercise and having right 25 conferred under the provision of sub section (4} of s2ction 13 of SARFAESI ACT, 2002 read with rules

thereundes, taken POSSESSION of the secured assels a5 mentioned hersin below

8r. | Name of Borrowers/ o Dateof | TotalO'sason | Date of
Mo | Co-Borrowers! Description of Mortgaged Property Demand | date of Damand | possession
Guara_nl?_rg Motice | Motice {in INR)
1. | Sanjay Purushottam, | Flat-Plat No. 17-C, Scheme Vinayak Residency, At Machwa Sushant City-ll, Kalwar Road, l:HEr-I]IE-EUEEﬁ E 55025 24-14-2025%
Prem Roopnarayan, | Jaipur (Rajasthan)-302012. Bounded By : North by - Road 30°0", East by - Plot No. 17-B, West
by - Piot No. 17-D, South by - Other Land.
2, | Surendra Kumar Patta No, 1764, Khasra No. 1521/272 Dhaneshwar,Dhaneshwar, P.5.-Talera, Dist. Bundi, | g5.03-2025!  6,27.882 22.11-2025
Bairwa, Asha . Rajasthan 323302 Bounded by North-H'o Veeru Yadav, East-H/e Shambhu Jatav, West-Road, |
South-Hio Kalu Mama,
3.. | Indrapal ., Plot-24 PLOT NO. 24,981, VILLAGE TUSHIYANA PLOT NO. 24, KHASREA NO, 931, VILLAGE ug_ﬂ_gung 17.15,386 92.41.2025
Meera . TUSHIYANA, PARGANA & TEHSIL DADRI, DISTT. GAUTAM BUDH NAGAR, UP. 201306.G B
Nagar-201306, Bounded By : North by - Plot No. 25-A, East by - Road 20" wide, West by - Plot
No. 16-A & 17, South by - Plot No. 23,

The borrower having failed o repay the amound, notice 15 haraby given to the borrower | Guarantor and the public m general that the undersigned has faken Possession of the
property describad herein below in axerciseof powers conferred on himber undes seciion 13(4) of the said Act read with nule 8 of the said rule on the date menbioned abova.

The BORROWERS! GUARANTORS and the PUBLIC IN GENERAL ara heseby cautionad not to deal with the above refarred Properties/Sacured Assets or any parl theraof and
any dealing with the said Properies/Secured Assets shall be subject tocharge of HOME FIRST FINANCE COMPANY INDIA LIMITED for the amount menfioned hereinabove
against Properies/Secured Assets which is payable with the further interest thereon until payment in full,

The borrower's attention is invited to the provisions of subsection (8) of Section 13 ofthe Act, in respect of time available to redeem the secured asset.

Place: Rajasthan, Western UP
Date: 27-11-2025

Authorised Officer,
Home First Finance Company India Limited

HERO HOUSING FINANCE LIMITED

Repisterad Odfice: 00, Community Centre, Basant Lok, Vazant Vihar, Mew Delhi-110057
Branch Oihce: Citice No. A-8, Third Floor, Secior-d Noida-201 301

of Rs. 100/~ and issued in the name of Mre. Sudarshan Talwar w/o Shri PC. Talwar Rio A-83, CORRIGENDUM
':'Eh?t Vi, ?“H‘ ﬂEEITIIiI-'l TES Ialhﬂ registﬂmtll_hnlﬂe-l e A Emg-ﬂ“ o ':ﬁ This is in refarance o the E-Auction Malice advertisemend published in this newspaper on 14.11. 2025
nﬂ&ﬁ;ﬁﬂ; iniﬂﬁﬂsﬁhgﬁ ';:I;hh'e mﬂ;TiI;qIﬂ?gﬂ;ﬁéﬁﬁéﬂ#ﬁ;&ﬁggﬁﬂﬁﬁﬁ:ﬂ (;:.Etf,ﬁlfﬂq;l sgainst tha borrowers Akash Shukla (Loan Aic no, HHFNSPHOUZIMEISTEE] in which pleasa
was isswed under the seal of the Society at Delhi/Hew Defhi on 27 February 1989, hashave| | readibedescipion ol propertyas
hean bosi has'have appliad fo the Sockety toissue duplicate certificate(s) Flat ka. LEGF-303, MIG, Linper Ground Floar without roef right, rear 165 hand sade poetion, canslsting of
Ay parson who hashave any claim in raspact of the said sharas certificata(s) shoukd laoge such] | one drawing'ining mom, twa bedraom, bwo todel, one kilthen and coe baloany, admeasurng botal
claim with the Lucky Home Co-operative Groop Housing Society Limited or Client Address al] | covered area 475 sq. A, Le. 4413 5q. mir. situated on Piot Mo C-8/54, &t DLF Ansur Vihar Hadbast Gram
: Aayush Kuchhal, 5/0 Vijandar Kumar Kuchhal, 17, Lucky Home Apariments, Plat Mo. 19/1,] | Sadullabad. Pargana & Tateil- Loni, Distict- Ghaziabad, Ultar Pragesh. Boundad By: East- Parl Of Pint,
Sector-13, Rohini , Norih West Debhi , 110085, aayush kuchhali@rgmail.com, within 15 days of] | \West- Plat®o. CAM And Other Flat, Norh- Rioad | Endry, South- Othes Propety
the: publication af this nofice; after which no claim will be antertained and the Society will procaed] | s ceher da bl wil remain the same
10 issue duplicate shara cartdicatefs),
Date : 26/11/2025 Magna of Chaimant 1 | Date: 2712025 For Hero Housing Finance Ltd. Autharised olficer
Place - New Delhi Aayush Kuchhal, §/0 Vijandar Kumar Kuchhal| | Place: DelhiNCR Mr, Shokhar Singh, Mob-3711522275 Email; shekharsinghiiEherahfl.com
- ]
[- HDFC BANK HDFC Bank Limited
Branch : The Capital Court, Munirka, Olof Palme Marg, Outer Ring Road, Mew Delhi-110 067
Tel. ; 01141596568, CiIN L65920MH1924PLCOB0E18, Website: www. hdfchank, com
POSSESSION NOTICE
Whereas the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by virtue
of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under the Securitisation
And Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 ("said Act”) and in exercise of powers conferred
under Section13 (12) read with Rule 3 of the Security Interest (Enforcemeant) Rules, 2002 issued Demand Notices under Section 13 (2) of
the said Act, calling upon the following Borrower(s) / Legal Heir(s)/ Legal Representative(s) / Mortgagor(s) to pay the amounts mentioned
against their respective names together with interest thereon at the applicable rates as mentioned in the said notices, within 60 days from
the date of of the said Notice/s. incidental expenses, costs, charges etctill the date of payment and/ or realisation.
Sr. | Name of Borrower(s)/ Qutstanding Date of Date of Description of
MNo. Legal Heirs/Legal Dues Demand | Possession Immovable Property [ Secured Asset
Representatives Motice
1 MR BISWAJIT DAS Rs.22 85 528/- 26-JUN- | 21-NOV-2025 | FLAT-GF-4, GROUND ALONG WITH ALL AREAS
(Rupees Twenty Two 2025 (Symbolic | APPURTENANT THERETO IN THE BUILDING
Lakh Eighty Five Possession) | CALLED VIKRAM ENCLAVE, SITUATED AT PLOT
Thousand Five MO 85, VIKRAM ENCLAVE, SHALIMAR GARDEN
Hundred and Twenty SAHIBABAD, GHAZIABAD, UTTAR PRADESH
Eight Only) Dues as WITH UNDIVIDED PROPORTIONATE SHARE OF
on 31-MAY-25 LAND UNDERNEATH

2. | MR.ANKIT MADAN Rs. 17,36.378/- 26-Apr- | 21-NOV-2025 | UNIT NO. B3-006, GROUND FLOOR, TOWER

(Rupaes Seventeen 2025 (Symbolic B3, BCC BHARAT CITY, VILLAGE- NISTOLI AND
Lakhs Thirty Six Possession) | AFRALPUR, PARGANA LONI, INDRAPRASTHA
Thousand Three YOJNA, GHAZIABAD, UTTAR PRADESH
Hundred Seventy ALONGWITH UNDIVIDED PROPORTIONATE

Elﬂhhﬁwﬂeﬁ Only) SHARE OF LAND UNDERMNEATH AND

L. as.on CONSTRUCTION THEREOMN PRESENT AND
31-MAR-2025 FUTURE

3. | MR TRIBHUWAN Rs. 910,482/ 25-FEB- | 21-NOV-2025 | FLAT NO.A-1/78/G-1(LIG) GROUND FLOOR
BIND (Rupees Mine Lakhs 2025 (Symbolic | (WITHOUT ROOF RIGHTS), BUILDS ON PLOT

Ten Thousand Four Possession) | NO.A-1/78, SITUATED AT DLF DILSHAD EXTN-
Hundred Eighty Two I, IN THE AREA OF VILLAGE BRAHMPLURAALIS
Rupees Only) Due as BHOPURA, TEHSIL & DISTT., GHAZIABAD,

on 31-Jan-2025 UTTAR PRADESH AND CONSTRUCTION
THEREON PRESENTAND FUTURE

4. | MRAMIT TYAGI & Rs, 24,06,214/- 30-DEC- | 21-NOV-2025 [ UNIT-C- 604, 6TH FLOOR, BLUE MOON
MRS ASHA TYAGI (Rupees Twenty Four 2021 (Symbolic. | HOMES- TOWER C. NH-58, RAJ NAGAR

Lakhs Six Thousand Possession) | EXTENSION, GHAZIABAD, UTTAR PRADESH

Two Hundred Fouteen WITH UNDIVIDED PROPORTIONATE SHARE
Rupees Only) Due as OF LAND UNDERMNEATH AND CONSTRUCTION
on 30-Mov-2021 THEREON PRESENTAND FUTURE

5. | MR AMAN VERMA & Rs. 12.67.297/- 31-Jul- | Z1-NOVv-2025 | RESIDENTIAL FLAT NO- NK/l 647, GROUND
MRS NEELAM (Rupees Twelve 2025 (Symbolic | FLOOR, EWS (FOUR STOREY BUILDING)
KUMARI SINHA Lakhs Sixly Seven Possession) | SITUTATED AT THE PLOT NA-O, GDA NYAY

Thousand _Twu KHAND-1(TH.A), INDRAPURAM, GHAZIABAD,

Hundred Ninety TEHSIL AND DISTRICT GHAZIABAD UTTAR

Seven Rupees Only) PRADESH ALONGWITH UNDIVIDED

35_"35552335 FROPORTIONATE SHARE OF LAND
ur- UNDERNEATH

6. | MR. MOHINDER Rs,8.83,532- | 31-MAY- | 25:NOV-2025 | UNITNO.RO19B101105/FLAT 1105, 11THFLOOR,
SINGH (Rupees eight lakhs 2023 (Symbolic BLOCK-B10, SUPERTECH ECO VILLAGE-2

eighty three thousand Possession) | SITUATED AT PLOT GH-01, SECTOR 16B,
five hundred thirty two GREATER NOIDA, UTTAR PRADESH WITH

rupees only) Due as UNDIVIDED PROPORTIONATE SHARE OF LAND
on 30-APR-2023 AND CONSTRUCTION THEREON AND FUTURE.

7. | MR, BRAJBA. SINGH Rs. 198777/ 21-AUG- | 25-NOV-2025 | RESIDENTIAL FLAT-20F, FLOOR-1, BLOCK-A

(Rupees one lakh 2025 { Symbolic: | SITUATED AT THE PLOT NA 0, SECTOR-
ninty. eight thousand Possession) | OMICRON 1, GREATER NOIDA, UTTAR
seven hundred PRADESH WITH UNDIVIDED PROPORTIONATE
savanty seven rupees SHARE OF LAND UNDERNEATH
only) Due as on
31-Jul-2025*

8. | MR MRS, LATA Rs.4 68 B05/- 29-APR- | 25-NOV-2025 | FLAT NO, A-802, 8TH FLOOR TOWER A, IN THE
DUBEY [CO- (Rupees four lakhs 2025 { Symbalic | BUILDING "AVJ HEIGHTS" SITUATED AT PLOT
BORROWER! WIFE / fifty eight thousand Possession) | NO. GH-12/2, SECTOR ZETA -1, GREATER
LEGAL HEIR/ LEGAL eight hundred five NOIDA, UTTAR PRADESH AND
REPRESENTATIVE MWD

rupeas only) Dues as CONSTRUCTION THEREON PRESENT AND
OF BORROWER MR an 31-MAR-2025*
DINESH DUBEY FUTURE
(SINCE DECEASED)
And other known and
unknown Legal Heir(s),
Legal
Representative(s),
Successors and
Assigns of MR
DINESH DUBEY [since
deceased] (hereinafter
referred to as the "said
Bormmower '),

8. | MR. NISHTANT Rs, 23,36,546/- 31-JUL- | 25-NOv-2025 | FLAT-1102, FLOOR-11, TOWER SUN 1,
SHARMA & MR, (Rupees twenty three 2025 { Symbolic. | "MIGSUN VILAASA™, SITUATED AT PLOT NO.
DIMNESH lakhs thirt _5”‘ Possession) | GH-01B(2), SECTOR ETA-2, GREATER NOIDA,

hzggﬁjg?mf;‘;x UTTAR PRADESH WITH UNDIVIDED
rupees only) Due as FROPORTIONATE SHARE OF LAND
an 30-JUN-2025 * LUNDERMEATH

10, | MRS, FARHA SULTAN Rs.22.21,984/- 04-DEC- | 25-NOV-2025 | UNIT NO. 0304, 3RD FLOOR, BLOCK N1,
[WIFE / LEGAL HEIR/ {Rupees Twenty Two 2023 { Symbolic | "SUPERTECH ECO VILLAGE-1", SITUATED AT
LEGAL Lakh Twenty One Possession) | PLOT NO. GH-08, SECTOR-1, GREATER
%EE%%E%?E QF Thousand Nine NMOIDA, UTTAR PRADESH ALONG WITH
SYED USMAN AL Hundred and Eighty UNDIVIDED PROPORTIONATE SHARE OF
(SINCE DECEASED), | FourOnly) Dues as LAND UNDERNEATH AND CONSTRUCTION
MRS. HUMAALI SIERRIARARES THEREON PRESENTAND FUTURE
[SISTER f LEGAL
HEIR/ LEGAL
REPRESENTATIVE OF
BORROWER MR
SYED USMAN ALI
(SINCE DECEASED),

MRES. HIMAALI
SISTER / LEGAL
EIR/ LEGAL
REPRESENTATIVE OF
BORROWER MR
SYED USMAN ALl
(SINCE DECEASED)
And other known and
unknown Legal Heir(s),
Legal
Representative(s),
Successors and
Assigns of MR. SYED
USMAMN ALT [since
deceased] (hereinaflter
referred to as the "said
Borrower™),

1. | ASIF SABRI Rs. 43,92 884/- 30-AUG- | 24-NOV-2025 | PLOT NO. L- 15, ROW HOUSE, FRONT SIDE

(Rupees Fortly Three 2025 { Symbolic | 2ND FLOOR SOUTH EXTENTION 2, NDSE
Lﬁ?ﬂ?;ﬁé‘a“ﬁ? Possession) | PART I, NEW DELHI AND CONSTRUCTION

Hundred and Eighty THEREON PRESENTAND FUTURE
Four only) Due as on

I1-JUL-2025
12.| MR. SAROJ KARDAM Rs. 25,16.431/- 08-EEB- | 25-MOV-2025 | PLOT NO. A-283, NRI TOWNSHIP YAMUNA
& MR, AZAD NARAIN {Rupees twenty five 2022 (Physical BELOCK A, PLOT NO. TS 1, SECTOR-26A,
lakhs sixteen Possession) | YAMUNA EXPRESSWAY, GREATER NOQIDA,
thousand four UTTAR PRADESH
hundred thirty one
rupeas ohly) Due as
on 31-JAN-2022

"with furtherinterest as applicable, incidental expenses, costs, charges etc incurred till the date of payment and / or realisation.
Howevar, since the Borrower(s) mentioned hereinabovea has failed to repay the amounts due, nofice is hereby given to the Bormower(s)
mentioned hersinabove in particular and to the public in general that the Authorised Officer’s of HDFC has taken Symbaolic Possession of
Immovable Property / Secured Asset mentioned at serial no. 1 to 11 and Physical Possession of Immovable Property / Secured
Asset mentioned at serial no. 12 exercise of powers conferred on him/them under Section 13 (4) of the said Act read with Rule 8 of the
said Rules on the dates mentionad above.
The Borrower(s} mentioned hereinabove in particular and the public in general are hereby cautioned not to deal with the aforesaid immovable
proparties / secured assets and any dealings with the said Immovable Property / Secured Asset will be subject to the mortgage of HDFC.
Borrower(s) attention is invited to the provisions of sub-section {8) of section 13 of the Act, in respect of time available to redeem the secured asset/s,
Copies of the Panchanama drawn and Inventory made are available with the undersigned, and the said Borrower(s) is/are requested to
collect the respective copy from the undersigned on any working day during normal office hours. For HDFC Bank Ltd.
Place: DELHI/NCR ad/-
Date :26-NOV-2025 Authorised Officer

Regd. Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai - 400013

——
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PRE-OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(7) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION DF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, ("SEBI (SAST) REGULATIONS") AND

Registered Office; 5/1, Shreeji Houss, Sih Floor, Asheam Behind M J Library

OPEMN OFFER FOR THE ACQUISITION OF UP TO 3,76,39,342 (THREE CRORE SEVENTY SIX LAKHS THIRTY NINE THOUSAND THREE HUNDRED AND FORTY TWO) FULLY
PAID-UP EQUITY SHARES OF FACE VALUE OF ¥ 10/- (RUPEES TEN ONLY) EACH ("EQUITY SHARES") REPRESENTING 26% (TWENTY 51X PERCENT) OF EXPANDED

SHA
THE

RE CAPITAL OF SAL STEEL LIMITED ("TARGET COMPANY") AT A PRICE OF ¥ 25/- (RUPEES TWENTY FIVE DNLY) PER EQUITY SHARES ("OFFER PRICE") FROM
PUBLIC SHAREHOLDERS OF THE TARGET COMPANY BY SREE METALIKS LIMITED {HEREINAFTER REFERRED TO AS THE "ACQUIRER”) PURSUANT TO AND IN

COMPLIANCE WITH THE REGULATIONS 3(1) AND 4 READ WITH OTHER APPLICABLE PROVISIONS OF THE OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED (THE "OPEN DFFER" OR "OFFER").

This

pra-offer advertisement in gccordance with regulation 18{7) of the SEBI [SAST) Requlations cum corrigendum ta the DPS (25 defined beiow| and LOF jas defimed belaw)

(" Pre-0ffer Advertisement™) is being izsued by Vivro Financial Services Private Limited, the Manager o the Offer (“"Manager to the Offer” or "Manager™), for and on behalf

of th
This
a)
b

C)
d)

This

@ Acquirer, i compliance with Regulation 18(7) and other applicabée provisions of the SEBI (SAST) Regufations
Pre-0Offer &dvertisement should be réad in confinuation of and in conpuncton with:
tie Public Announcement dated September 4, 2025 (“PA");
the Detailed Public Statement that was published in in Financial Express (English) (&8 Edifions), Jansafia (Hindi) (Al Eddions), Navshakti (Marathi) (Mumbai Edition)
and Fiancial Exprass (Gujarati) (Ahmedabad Edition) (“Newspapers™) on September 12, 2025 (“DPS");
the Draft Letter of Offer daled September 18, 2025 ("DLOF"); and

e Letter of Offer dated November 20, 2025 along with the Faem of Accaptance-cum-Acknowledgament (*LOF") (the PA, DPS, DLOF and LOF are hereln collectively
referred 1o as "Offer Document’)

Pre-Offer Advertisemant 5 being published in all Newspapers in which the DPS was pubdished.

For the purpose of this Pra-Difer Advertisemeani:
(@) “identified Date™ means November 14, 2025, baing the date falling on the 10th (Tenth) Working Day paor to thea commencament of the Tendering Parlod; and
b} "Tendering Perind”™ means the 10 {Ten) Warking Days period from Friday, Nowember 28, 2025, fo Thursday, December 17, 2025 {both gays inclisive] within which

the Public Shareholders may tender thelr Equity Sharas in accapfance of the Offer,

Capitalized terms used but not defined in this Pre-Offer Advertisement shall have the meanings assigned {o such terms in the LOF.

The Publec Sharaholders of the Targel Company are requested 10 nots the lollowing Information retated 1o the Offer;

1.0Her Price: The Open Offer Price is made at ¥ 25/- fRupees Twenty Five Only) per Equity Share, payable in cash and there has been no revision in the Difer Price, For
furthar detads relating to the Offer Price, pleasa refer to paragraph 6.1 (Justification of Offer Price) on page 31 of the LOF.

2. Recommendations of the Committee of Independent Directors ("10G"): The IDC Recommendation was approved on Safurday, Novembear 22, 2025 and published on
Monday, November 24, 2025 in the same Newspapers in which the DPS was made. The relevant extract of the IDC Recommaendation is as follows:

5

Members of the Commitiee of Inde-
pendent Direclors

= Mitesh Vasantbhal Jariwala, Chaipesrsan
= Bipinbhal Amulakhbhai Gosalia, Mambar
= Nipa Jaira] Shah, Member

1

Hecaommendation on the Open offer,
as to whether the ofier is fair and
reasonabls

The IDC has pursued the Open Mier Documents: and also nofed that the Ciler Price of T 25 (Rupess Twenhy-Five Oinly) per
Equity Share has been determined in ferms of Reguiations B{1) and B(2} of the GEBI {SA5T) Regulations, being the highast
of various parameters mentioned therein,

Basis the above, IDC notes that the Offer Price of T 25 (Rupaes Twenty-Fve Only) per Equity Share has been determined by
taking Seplamber 3, 2025 as the reference data (L.e. 3 working day prior to the date of tha PA) in accordance with the appll-
cabls Regulations of the SEBI (SAST) Requidations and accordingly is of the opinion that the Offer Price is fair and reasonabla,

T

Summary of reasons for the recom- | The IDC have perused the following offer documents for recommendation on the Open Offer:

mendation 1, The Offer Price is higher than the isswe price for acquisition of Equity Shares under the Preferential Issug by the Acquirer
under the Share Subscription Agreement Le. T 18/- (Rupeas Eightean Only).

2. Tha OHer Price is equal 1o the negotiated price for acquisition of Equity Sharas under the by the Acquirer under the Share
Purchase Agraement Le. $ 25/- (Rupees Twenty-Five Only)

3, The Dffer price is higher than the volume-weighied average market price of Equidy- Shares for a period of sidy frading
days immediaiely preceding the date of the Public Announcement {i.a. June 10, 2025 o September 3, 2025) as traded on
the Mational tock Exchange of India Limited ("MNSE") (the stock exchange where the maximum vodume of frading in the
shares of the Target Company are recorded during such period), provided such shares are frequently traded; ie, .17.19
(Rupees Sevanieen and Paise Minsteen Oniy)

4, Tha Offer Price (baing the highast price prescribed amongst the sekective criteria) has been determined in accordance with
Requlation 8(2) of the SEBI (SAST) Regulations

Based on the revesw of the Ofer Documents, the members of the 100 have considered the following factors for making the

recommendatons:

1, The Acquirar intends fo strengthen and impeove the operational efficiencies of the Target Company,

2. The Acquirer shall be classified as the promoters of the Target Company In accordance with SEBI {SAST) Regulations.

However, the IDC members draw attention of the Eligible Shareholders io the closing market price of the Equity Shares on

the NZE and BSE Limited as on November 21, 2025, being T 43.70 (Rupsss Forly Three ang Paize Seventy Only) per-Equity

share and ¥ 43.38 (Rupess Forly Three amd Paise Thirly Eight Only) per Equity. Share, respectively, which is higher than the

Offer Price.

The Elglbla Shareholders of the Target Company are advised to independenthy evaluata the Open Offer and the market perfor-

manca of the Target Company’s scrip and 1ake an infarmad dacision about tendering the Equity Shares held by them in the

(pen Otfer. The statement of recommendation will ba avaitable on the website of tha Targat Company at www. salstesl.co.in

. | Disclosure of Voting Pattern

The recomemendations were unanimousty approved by the members-of 1DC.
Nong

Detalls of Indapendant Advisoss, If any

Any ather matter{s) to be highlightad [ None

For further details, please refer to DG Recommendations which 15 available on website of 5iock Exchanges (www.bseindia.com and www.nseindia.com); Manager 1o the
Offer i.e. hitps:’ww.viveo.net’ and is expected to be available on the website of SEBI {www.sebi.gov.in)

3. Diher details of the Offer

3.1,

3.2

2

34

3.3

3.6,

The Open Offer is being made under Regulation 301} and 4 and other appiicable Regulations of the SEBI (SAST) Regulations o the Public Sharshodders of the
Target Company

This Offer Is not a competing offer in terms of Reguiation 20 of the SEBI (SAST) Reguiations and thare has been na competing offes to the Dpen Offer and the 1ast date
lor making such competing offer has expired. The Offer 5 not conditional upan any minimum level of accaptance in erms of Regulation 19 of SEBI (SAST) Reguiations,
The dispaich of the LOF io the Public Shareholders as on the Identified Date {(being November 14, 2025), in accordance with Regulation 18{2) of the SEB| [SAST)
Requlations was compéeted through email on Novamber 21, 2025 and through speed post on November 24, 2025, The ldentified Date is relevant anly for the purpose
of datermining the eligitée shareholders to whom the LOF was tobe sent. 1 is clarfled that all the Public Shareholders whose names do not appear n the register
of mambers of the Targel Company as on the dentitied Date (even if they aoquire Equily Shares or |f they become shareholders of the Tarpe! Company afler the
Jerdified Date) or those who have not received the LOF are eligible to participate in the Offer (exceod the Acquirer, P40 and Promoters and Promoler Group of ihe
Targef Company) during the Tendering Period,

A Public Shareholder may participata in the Offer by approaching their Selling Brokar and tender the Equity Shares in the Offer as par the procedure mentionad
in the LOF

Public Shareholders of the Target Company may download the LOF {which infer aliz incledes detailed instructions in relation to the procedure for acceptance and
sattlement of the Open Offer, as well as the Form of Acceptance) from the website of SEBI (www.sabi.govin), BSE (www.bseindia.com), NSE (www.nseindia.com),
Manager to tha Offer (www.vlvro.net} or obtain & copy of the same from Kiin Technofogies Limited (“Registrar to the Offer”) on proviging suitable documantary
gvidanca ol holding of the Equity Shares of the Target Company. Further, Public Shareholder who wishes 1o obtain a copy of the LOF may send a request to the Registrar
to the Offer at the email id mentionad at the cover page of the LOF stafing the name, address, number of Equity Shares held, client [D number, OF name / ID, beneficigry
account number, and upon receipt of such request, 2 .copy of the LOF shall be provided to such Eligible Shareholder.

Tendering in case o non-receipl/non-availability of LOF; Non-receipt’ non-availability of the Letter of Offer and Form of Acceptance does not precluds the
Public Shareholder from participating in the Open Offer. Please refer to the mannar of participating in the Open Offer described below in brief, Kindly note that the opan
Otfer is being Implemented by the Acquirer through stock exchange mechanism made available by the NSE In the form of separate window {“Acquisition Window")
as provided under the SEBI (5AST) Regulations, SEBI Master Circwlar and other -applicable SEB| circulars and guidelines issusd by the Stock Exchanges and the
Clearing Corporations:

a} In case ol Equity Shares held in dematerialised form: Public Shareholders holding Equity Shares in demateralised form may participate in the Offer by approaching
their respective Sellmg Broker and prowiding the detadls of Equity Shares they intend to tender in the Offer. Public Sharehotders should tender their Equity Shares
before market howrs: close on the last day of the Tendering Period. The Selling Broker would be required fo place an order | bid on behalf of Fublic Shareholder
who wish to fender their Equity Share in the Open Offer using the Acguisition Window of the Siock Exchange, Public Shareholders holding Equity Shares in demat
mode arg not required to fill any Form of acceptance-cum-Acknowiedgement unless required by their respactive Selling Broker. For further details kindly refer tha
paragraph 8,13 on page 3% of the LOF

b) In case of Equity Shares held in physical Torm: Public Shareholders hodding Equity Shares in physical form may participate in the Offer by approaching their
respective Selling Broker along with complete set of relevant documents for verification procedures 1o be cammied out, including (i) original share certificateis); (&)
valid shara transfer form(s), i.e., Form SH-4, duly fillad and signed by the transfarars (i.e.. by all ragistered shargholdars in same order and as per the spaciman
signatures reglsterad with the Target Company) and duly witnessad at the agpropriate place; (ill) salf-attested copy of the shareholder's PAN Card (in case of joint
holders, PAN card copy of all the joint holdars); {iv) Form of Acceplance duly completed and signed In accordance with the instructions contained theredn, by
sola/joint Public Shareholders whose name(s) appears on the share certificate(s) in the same order in which they hiold Equity Shares; and (v) any other relevant
documents such as power of atorney, corporate authorization (incheding board resolulion/spacimen signature), notarized copy of death certificate and succession
cartificata or probatad will, if the original shareholder has deceased, glc., a5 applicable. For further details kindly refer the paragraph 8,14 on paga 41 of the LOF,

abad- 3B000G, Gujarat, India

3.1

T

R

8.3.

b,

sl |
cn
:

5.6
b7,

CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

SAL STEEL LIMITED

GIM: L29190GJ2003PLC043148 | Tel. No.: 02764-3¢ Email Id: cammsalstel.co.in | Website: www salsteel co.in

Alternatively, incase of non-receipt of LOF. Public Sharehalder holding Equity Shara, may participate in the Open offer by providing their application in the plain paper in
wiriting signed by all shareholdar(s), stating name, addrass, numbers of Eguity Shares held, client ID number, DF name, DP 10 number, number of Equity Shares baing
tendered, and other relevam documents as mantionad in the LOF. ERgible Shareholders who desire o tender their Equity Shares under the: Gpen Ofer would have 1o do
=0 through their respective Selling Broker by giving the detalls of Equéty Shares they intend to tender in accordance with the procedure as mentioned in the LOF. Eligible
Sharehalders have to ensure that thelr order is antered in the electronic platform to be made available by NSE before the closure of the Open Offer. For further details
kindly refer the paragraph B.15 on page 42 of the LOF

In accordance with Regulation 16(1) of the SEBI (SAST) Regulations, the DLOF was submitted to SEBI on September 19, 2025. SEBI vide its letler bearing reference
fumber ng. SEBIHO/CFD/CFD-RAC-OCR1/P/OW2025/29062/1 dated November 19, 2025, issued ils observations on the DLOF in 1erms of Ragukation 16(4) of SEBI
{SAST) Regulations [(“SEBI Observation Letter”). SEBI's observabons have been incorporatad in the LOF This Pre-Crtfer Advertisement and Cormgendum also serves
asa Coerigendum to the DPS and a5 required in terms of SEB1 Observation Leter, reflects the changes made in tha LOF as compared 1o the DPS and the DLOF
Material changes: The comments specilied in the SEBI Observation Latter and certain changes (occurring aftar the date of the PA and’or DPS) which may be material
have baen incorporated m the LOF &nd are more particularly disclosed below:

Clause 3-on the cover page wirl Siatutory Approvals has been updated as follows:

"Bz on the date of this DLOF [as defined below), there are no statuiory or other approvalis) required o complete the Underying Transaction {as defined below)
contemplated under the 5PA (a5 defined below) and 554 (as defined balow) and the acquizsition of Offer Shares (25 defined below) that are validly fendered pursuant to
this Open Dffer. Howewver, in case any other statufory approvals become applicable and are required by the Acguirer at & Efer date before the closure of the Tendering
Peniod (as defined below), this Open Offer shall be subject to receipt of such further approvals.”

Chuse 5.on the cover page fas been incorporated &5 follows:

“In accordance with Regulation 167(2) of tha SEBI (ICDR) Regulations {as defined balow], the specified securnities allotted on a preferential basis to persons other than
the promoters and promioter group and the equity-shares-allotted pursuant to exercise of oplions atached to wamrants issued on preferential basis to such persons
shall be lncked-in for a period of six months from the date of trading approval. Provided that in case of convertible securifies or warrants which are not listed on stock
exchanges, such securiies shall be locked in for a perigd of one year from ihe date of allptment.”

The following clause has been incorporated at Clause 3.1.3

“Further, pursuant to the approval of the sharaholders of the Targat Company for the proposed Praferential 1ssua in the Annual General Meeting hald on September 26,
2025 and subsequent in-principle approval of BSE dated Novamber 15, 2025 and from NSE dated Novembar 16, 2025, the Board of Directors of the Target Company
at their maeting hald on October 30, 2025, had allotted 1,92, 50,000 Equity Shares raprasenting 13.30% of the Expanded Share Capital and 3,57,20.000 Warrants
reprasenting 24.69% of the Expanded Share Capital to the Acquirer, 1otalling to 3,50.00,000 securities reprasenting 37.99% of the Expanded Share Capital of the Target
Company, Further, in accordance with Reguiation 167(2}) of the SEBI (ICDR) Reguiations, the specified securites alfotted on a prefarantial basis to persons other than
the promoters and promofar group and tha equity shares allotted pursuant to exercise of options attached to warrants issued on preferential basis to such persons
shall be lpcked-in for 3 period of six months from the date of trading approval. Provided that in case of convertible securities or warrants which are not listed on stock
axchanges, such securifies shall ba locked in for a period of ong year from the date of allotment.”

The following clause has been incorporated at Clause 5.18:

“There are no direction subsisting or proceedings panding under SEBI Acl, 1892 and requlations made there under against Target Company and s Promoters
and Dirgctors.”

Clause 7.2 of the LOF has been updated and the following statement &5 added:

*Further, the Subscription Shares allotted in the Preferential lssue shall be locked-in for a period of s months from the date of trading approval and the
Warrants allotted in the Preferential [ssue shall be locked in for a period of ong year from the date of aBotment, in Gccordance with Regulation 167{2) of the SEBE
{ICOR) Regulations.”

Clauze 513 wrt composition of Board of Directors has been updated as on date of LOE

Financials of the Target Company-as on and for the perigd endad Jung 30, 2025 has been updated with Sepiember 30, 2025 throughout the LOE

Details regarding the status of the Statulory and other approvals

As on date, there are no statutory or other approvals required 10 acquire the Offer Shares that are validly tendered pursuant to this Offer andior to complete the
Underlying Transaction. Howewer, If any statutory or other approval(s) becomes appheable pror 1o the completon of the Ofter, the Offer would also ba subject to such
statutory or other approval(s) being oblained and the Acquirar shall maka necessary applcations for such approvals

Schedule of Aclivities:

Activity Original Day & Date"™

Thursday, September 04, 2025
Friday, Septamber 12, 2025
Friday, Septembar 19, 2025

Maonday, October 6, 2025

Revised Day & Date™
Thursday, Septamber 04, 2025
Friday, Septembaer 12, 2025
Friday, Septembar 19, 2025
Monday, October &, 2025

Issue of Public Announcenment

Publication of tha DPS in newspapers

Last Date o filing of Draft Lettar of Offer with SEEI
rLas1 date for Pubic Announcement for competing | ofter™

Last date for raceipt of commeets from SEBI on the :;‘rm[ latter of offer r|r1 the event SEBI has
not sought clarification or additional informafion from the Manager to the Offer)

Identified Date™
Last date for dispatch of the Letter of Cffer to the Public Shareholders

Last date by which a commétee of indegendent directors of the Targel Company is required to giva
Its r-ar:nmrnmhdata:::* o th-a F'ul:IIL Eharel‘n:uks-'-r:s: ol the ‘:Ta.rgﬂ anwny for this Dffer

L P W T RS R A

Lasi uat& for upwward rﬂwsmﬂ :11 the Offer Price and/or the E!Frer Size

e e e e e e s

Monday, October 13, 2025 | Wednesday, November 19, 20259

Friday, Octobar 17, 2025
Friday, October 24, 2025

Tuesday, October 28, 2025
"~ Wednesday, October 29, 2025

Friday, Movember 14, 2025
Monday, November 24, 2025

Tuesday, November 25, 20259
" Wednesday, Novermber 26, 2025

Date of publication of apening of Opan OMer public annauncement in he newspaper in which KPS has
been published

Thursday, Oclober 30, 2025 Thursday, November 27, 2025

Date of commencement of Tendering Period {"0ffer Opening Dale™)
Date of Closure of Tendering Period (" 0ffer Closing Date™)

Last date of communicating of rejection/accepiance and completion of payment of
consideration for acceptad tenders o retum of unacr:emel:h L-.hares.

A T mrmee s B

Last date for publication of post Gpen Offer public announcement in he nawspaper in which
DPS has been published

Last date of filing the fimal report fo SEBI

Friday, Dciober 31, 2025
Friday, Novembar 14, 2025

Friday, November 28, 2025

Friday, Movember 28, 2025
Thursday, December 11, 2025

Friday, Decamber 26, 2025

Friday. December 5, 2025 Monday, January 5, 2026

Friday, December 5, 2025 Monday, January 5, 2026

1, The oniginal schadubs of activities was indicative prepared on the basis of timelines provided under the SEBI (SAST) Regulations and was subject to receipt of SEBI
ohsarvations on the DLOF

2. To clarify, the actions set out above may be completed pror to their corréspending dates subject to compliance with the SEBI (SAST) Regulations,

3, There is no Competing Offer 1o this Open Oifer

4. Actual date of receipt of SEBI's observations on the DLOE

5, identifiad Date is only for the purpose of determining the holders of Equity Shares of the Target Comgany 45 on such date fo whom the LOF woold be sent, if is
clarifiad that all the shareholders holding Equity Shares of the Taroet Company (registered or unregistered) (except the Acquirer, and promoter and promofer group
of the Target Company) are eligibde to participats in this Offer any fime during the Tendering Period.

&, The IDC Recommendation was published on November 24, 2023,

The Acqulrer and its directors, i their capacity as directors of the Acquirer, accepts full responsibilty for the information contained in this Pre-offer Advertisement
{ather than such infarmalion as has been obtamad from the public sources o provided by or refaiing fo and confirmed Dy the Targed Company) and undertake that
thay are aware of and will comply with their obligations ender the SEBI {SAST) Regulations in respact of this Offer,

The Pre-Offer Advertiserment would also be available on the SEBI wabsite at www.sabi.gov.inand on the wabsite of the Manager to the Offer at www.vivro.nal,

ISSUED ON BEHALF OF THE ACQUIRER BY THE MANAGER TO THE DFFER

VIVRO

Vivro Financial Services Private Limited

Wivro House, 11 Shaskd Colony, Opp. Suvidha Shopping Centre, Paldi, Ahmadabad - 380007, Gujarat, India,
CIN: U67120GIT996PTCO29162 | Tel Mo.: 079- 4040 4242

Email; investorsi@vivio.ne! | Website; woworvroinet

SEBI Registration No.: MB/INMOODO10122 | Contact Parson: Shivam Patel

REGISTRAR TO THE OFFER

£ KFINTECH

KFIN Technologies Limited

Address: Selenium Tower B, Plot 31-32. Gachibowli. Financial District. Nanakramgudz, Hyderabad 500032
CIN: L72400MH2017PLCA44072 | Tel No.: +91 40 6716 2222 [ 18003004001

Website: www klintech.com | SEBI Reg. No.: INRDDODODZ21

Email; salsteel openofierd@kdintech.com | Gontact Person: M, Murali Krishna

Investor Grievance Email: eimward ris@kiiniech.com

Date: Movember 26, 2025

Place: Gurgaon, Haryana

Allaar

== &= == L

epaperjansatta.com
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PUBLIC NOTICE

[Under rule 9 (1) of the Insolvency and Bankruptcy (Application to
Adjudicating Authority for Bankruptcy Process for Personal Guarantors
to Corporate Debtors) Rules, 2019]

FOR THE ATTENTION OF THE CREDITORS OF Smt. M N Jaya Lakshmi,
Personal Guarantor to M/s. Smaat India Private Limited.

Notice is hereby given that the National Company Law Tribunal, Hyderabad
Bench vide order 1A (IBC) 825/2025 in CP (IB) No. 87/95/HDB/2023 dated 21-11-
2025 and the same made available on 24-11-2025 in the case of Bankruptcy under
section 60 of the Code has ordered the commencement of a bankruptcy process
against Smt. M N Jaya Lakshmi, Personal Guarantor to M/s. Smaat India Private
Limited residing R/o. 1102, 4" Cross, 4" Main, 4" Stage, BEML Layout, Raja
Rajeshwari Nagar, Bangalore — 560098 Karnataka State.

The creditors of Smt. M N Jaya Lakshmi Personal guarantor to M/s smaat India
Private Limited , are hereby called upon to submit their claims with proof on or
before 05-12-2025 either through electronic means, or by hand or registered post
or speed post or courier to the under mentioned Bankruptcy Trustee.

Note: Submission of false or misleading claims shall attract penalties or
imprisonment in accordance with the provisions of the Insolvency and Bankruptcy
Code, 2016 and any other applicable laws.

Durgigudi, Shimoga- 577201

¢ 1cicl Home Finance

Corperate Office; ICICI HFC Tower, |B Mogar, Andheri Kurla Road, Andheri East, Mumbal- 400059
Branch Address 15t Floor, Office Mo, 361/2-361/2-1232, Joyachandra Bullding, PE Gowdd compound, 4th cross park extension,

PUBLIC NOTICE

Registered Office: ICICI Bank Towers, Bandra-Kurlo Complex. Bondra (Eost),
bumbaai- 400051

The following borrower/s hove defoulted in the repayment of principol ond interest of the loons fodility cbtained
by them from ICICI Home Finance Company Limited (“ICICI HFC") and the loons have been classified as Mon-
Performing Assets (MPA)L & notice wos issued to them under Section 13.(2) of Securitisotion and Re-construction
of Financial Assets and Enforcement of Security Interest Act-2002 on their lost known addresses, however it wos
not served and hence they are hereby notified by way of this public notice.

Sr Mame of the Borrowaer/ Property Address Date of Motice | MNPA
M. ?Ea E“"&m“r Eﬁnmgtﬁd of Secured Asset/ SEQ_” Outsta- | Date
an Acoount Mumbe nding as on
& Address AFaek o be Sninerd Date of Notice
1. Swargop H Shivoppa (Borrower), |Survey No, 115, Site No,241, Municipal Khota No. 17-11-2025 | 03-
A D Shivoppo (Co-Bomower), 241 24483.%448589-’115-'?41. Word Mo 01 Sahyadri Rs. Moy-
Anugraha Sominakoppa Rood Magora Sominakoppa Bodovane, Employees 1946662/~ 12025
Sahyodri Magara 5th Cross Co-Dp Seciety Lid. Shimoga Kaornataka- |
Shimogo Shimogo Kaornataka- 577201, Bounded By- Maorth : Site Mo 242, South
B7V201, LHSGAQDDO 1616575, »Site Mo 240, Bost : Site Mo 239, West : Rood.

¢?1cICI Home Finance

PUBLIC NOTICE

Corporate Office; ICICI HFC Tower, |B Nogar, Andheri Kurda Rood, Andheri East, Mumbai- 400059
EBranch Address: 2nd floor, R.D Baddi Mansion, Above Kotak Elunk' Dharwad Hubli 123, D Club Read,

Hubbaolli-

580029

Registered Office; ICIC] Bank Towers, Bandro-Kurlo Complex, Bondro (East),
Mumbai- 400051

The following borrowen's have defoulted in the repay ment of principal and interest of the loans focility obtained by
them from ICICI Home Finance Company Limited (“ICIC1 HEC®) and the loans hove been classified as Non-
Performing Assets (MPA). A notice was issued to them under Section 13 (2] of Securitisotion and Be-construction
of Financial Assets and Enforcement of Security Interest Act-2002 on their last known aoddresses, however it was
not served and hence thay are hereby notified by way of this public notice.

&r, Mame of the Borrower! Property Address Date of Motice | NPA
Mo, ?E'B”‘T:'""‘“E“' GN“':’mEtC':Ir-r of Secured Asset/ Segt.f Outsto- | Date
oon Account Mumber nding os on
& Address ASEY thr SIS I}ute-gfmntine
1. | H Sudhaporimala Swatu No.151300301600100124, Property MNe.68, | 17-11-2025 | 08-
(Borrower), Padmavati Niloya [Govt Hospital Road Mishrkoti Willoge, Kalaghatagi Rs. Mo~
Mo, 12 1 3rd Main Rood Property Mo, 16 Hubli Karnatoko 581228, Bounded | 13.74400/- (2025
Kornatoka Bangolore Ey- Morth: Under Construction Building, South:
Karmataka- 560003/ Roaod, East: Scrap House, West: Rood.
LHHBLOODO1367 218 |

The steps ore being token for substituted service of notice, The obove borrower’s andfor their guorantors (os
applicable) are advised to moke the payments of cutstanding within period of 60 days from the dote of publicotion
of this notice else further steps will be token as per the provisions of Securtizotion and Re-construction of Financial
Azsets ond Enforcement of Security Interest Act, 2002,

The steps are being taken for substituted service of notice, The above borrewens andfor their guarantors {as
applicable) are odvised to make the poyments of outstonding within period of 60 days from the date of publication
of this notice else further steps will be taken as per the provisions of Securitization and Be-construction of Financial
Assets and Enforcerment of Security Interest Act, 2002,

CHAKILAM%‘QE@E&E}?&E@% Date: November 27, 2025 Authorized Officer ElutE: mﬂvﬁmber 27, 2025, — " AIL:.lthnrized Em-;ﬁi
Place: Shimogo ICICI Home Finance Company Limited ace: Hubl ome Finaonce Lompany Lim
Date: 27-11-2025 Reg.No. IBBI/IPA-002/IP-1215/2021-2022/14065| 2 rnls ool P kali 1/
Place: Hyderabad H.No. 8-2-248/A/5/16, Plot No. 717,
Road No. 2, Banjara Hills, Hyderabad, Telangana -500034 —
' ) TR , SN  Name of Borrower, Date & Amount of Description of Property Date & Type of
E-Mail: bankruptcysmaatindia@gmail.com P o VUAtSZI!).:;‘lg; 2I:)I402l!jsF|I NgA”FV!INANN EhE tchtBPZokRA.BrIQNR L;I.D Co-Borrower and LAN No.| Demand Notice Possession
VHST“ i » &N .o or, g, .av arat £state, cakaria Bunder Road, 13| AV Krishnakumara, 15/Apr/25 All that Piece and parcel for Property bearing No.23/22, (as Symbolic
FORM A Sewri (West), Mumbai 400015. Maharashtra. Prema V Rs.597473 ason per Gram Pancha ya th records ) Possession
PUBLIC ANNOUNCEMENT HOUSING FINANLE CIN No.: U65922MH2005PLC272501 LP0000000121306 09/Apr/25 PID.No.152100103100720087, Situated at: Agasarahalli  Taken on
(Regulation 14 of the Insolvency and Bankruptcy Board of India Village, Murukanahalli Grama Panchayath, Krishnarajapete|  25/Nov/25
FOR THE ATTENTION OF THE STAKEHOLDERS OF BOWLOPEDIA RESTAURANTS INDU LIMITED , , PSESSI ON NTICE T — to West: 10%156 Mtrs., and North to South; 10 6689Mtrs
Whereas, The undersigned being the Authorised Officer of Vastu Housing Finance Corporation Limited under the Securitisation and totall m ea'surin 12 18 Sq.Mtrs. alon ' with 1121 8
1. | NAME OF CORPORATE PERSON | Bowlopadia Restauranis India Limifed Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred to him under Sq M)’:rs ofbuildigg conétructe(li thereon Nc?rth “Road Own
2 | DATE OF [NCORPORATION DF Aed May, 217 section 13 (12) read with Rule 9 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the borrowers Cahal Sbuth - Galli Land House beIongs"to Hanﬁmegowda
CORPORATE PERSON mentioned herein below to repay the amount mentioned in therespective notice within 60 days from the date of receipt of the said notice. East: own Survey number property, West : Property beIongé
A | ALTHORITY UNDER WHICH ROC Kolkala The borrowers having failed to repay the amount, undersigned has taken possession of the property described herein below in exercise to Hanumegow
: Az - = of powers conferred on me under Section 13(4) of the said Act read with Rule 9 of the said rules on the date mentioned below. 14| Ashoka G, Mangala A 18/Jul/25 All the piece and parcel of immovable property bearingl  Symbolic
CORPORATE PERSON IS The borrower and guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with L P0000000129657 Rs.700585 ason N0.632/614. (As per Panchayath records)| Possession
INCORPORATEDY REGISTERED the property will be subject to the charge of the Vastu Housing Finance Corporation Limited Branch for an amount metioned as below and " 09/Juli25 PID.N0.152900101600301103, Situated at!  Takenon
4, | CORPORATE IDENTITY NUMBER | USS208WB2017PLC 220862 interest thereon, costs etc. Mylanayakanahalli Village, Mylanayakanahalli Gramal — 25/Nov/25
! LIMITED LIABILITY IDENTITY SN| Name of Borrower, Date & Amount of Description of Property Date & Type of Pancha_yathé C’[]?m:/?/patar;ao:lrall/lljtk’ Ra”(‘jaaa?tahre; DS'St”fr;f,
- . Co-B dLANNo.| D d Noti P i measuring east 1o vVvest: /. rS., and NO 0 ooutn:
NUMBER OF CORPORATE PERSON g-=orrower an Sl SUIE _ , —f TOesesson 15.8496 Mitrs., totally measuring 111.11 Sq.Mtrs., aiong with
5. | ADDRESS OF THE REGISTERED | 31, Netaji Subhas Road, st Floor Duncan 11 Mohan Kumar, Ganta 13/Jun/25 ﬁllthgtzpéegggqg gargleéofthe Immtc;vable prﬁper%gﬂa&ngg Symbolic 111.11 Sq.Mtrs., building constructed thereon.. North :
- : ; Wi g Littisha Rs.970920 as on [No. 22-2-005-175, property bearing No. |  Possession Remaining 4 feet rtv later 10 feet Road.. South :
FFICE AND PRINCIPAL OFFICE House, Koketg, i Bengal, India, TOO0D1 . emainin eet property later eet Road,, South :
g etk - :ﬂ . | e N o o HL0000000189098 1Juni25  |Assessment No. 100/1609. (As rer (MC records) Situatedat|  Taken on Remaining propertyplatgr pzloperty belongs to Puttaswamy.,
(F-ANE e CLR RV PERSON Ward No.22, Name. Ujjani pura, Bhadravathi Taluk, — 21/Nov/25 East : Remaining 4 feet property later property belongs to
DATE OF CORPORATE PERSON totally measuring 62.709525 Sq.Mtr, Along with Building 15| B Karibasappa, Appu K, 20/May/25  |All the piece and parcel of the Property No.468, (as perf ~ Symbolic
7. | NAME, ADDRESS, EMAILADDRESS,[ Name - Arun Kimar Gupta Construction  measuring 39.01926 Sq.Mt. North Ms Meenakshamma K, Rs.466851ason (Grama Panchayath Records), PID| Possession
TELEPHONE NUMBER AND THE | Regn, No. IBBUIPA-001P-POONIA/2016-2017/40037 Conservancy Road, South : CMC Road, East : House Halesh B.k 13/May/25 ~ |N0.151200502700320103, Situated at  Kengalahallij  Taken on
REGISTRATION NUMBER OF AFA validity, 30.06.2028 belongs to Venkatadri, West : House belongs to Galaiah HL0000000106132 Village, Mukthenahalli Grama Panchayath, Sasvehallij  25/Nov/25
% ' ' : i , , Hobli, Honnali Taluk, Davanagere District, measuring Eas
THE LIGUIDATOR Address- P-15 Bantinck Strest, 3rd Floar 2 | Arun AM, Rathnamma A, 22/May/25 All that Piece and parcel for the Property No:129/B, E Symbolic to West: 14.630400000000001 meters and North to South:
Kalkata - 700004 Bhane No: GB301 24451 Madhavarao N Rs.1091047 as on |Property N0:152800201100120076, measuring East to] Possession 8.5344 meters, In all totally measuring 124.86 Sq.meters
L G HL0000000172184 13/May/25 West 7.62mtrs and North to South 9.144mtrs, total Taken on alona with 124.86 Sa.meters. of House Constructed
e-rrall 10- guptaarunkuma 2001 dyahos com measuring 69.68Sqmtrs, Situated at Angarekhanahalli  22/Nov/25 thergon Karnafaka q577219’ North : Property o
4. | LAST DATE FOR SUBMISSION 24t December, 2025 Village, comes within the purview of Angarekhanahalli Mr.Karibésappa So’uth : Roéd Fast ': Propery o
OF CLABS Grama Panchayath, Chikkabalapura Taluk and District. Mr.Gangadharaf)pa Karibasappa’ West : Property o
. , North : Munishamappa, South : Channarayappa, East : Mrs.Gangamma: ’
HECS oy glu-.ﬂn.'!hat.l i Em"'lmpim'ﬁ', RESTAURANTS INDIA-LIMITED: hat 31 Chalanathi K PrathviC 2IMavi25 'I:ﬁlt;\r/]attha;mma,n\;vestr: Rlo a:cdth immovabie Proertv bearin Svmbol 16| HKRama, Kumari R 20/May/25 All that Piece and parcel for Property bearing No 541, PID Symbolic
commenced voluniary liguidation on 24ih November, 2025, aq&alll , ruC viC, ay. A gop&cse aer ?ﬁec% r(; mae Pancgaaatﬁ Li‘?rﬁ’ifs)YPfSN 09 5 ymbolic LP0000000132587 Rs.511115ason [No. 152200601119201040, (as per Grama Panchayath| Possession
The slakehaiders of BOWLOPEDIA RESTAURANTS INDLA LIMITED are haraby cabied upan lo olisamma Rs.1071662 as on |INo. P ; chay FID.No.| Possession 13May/25  [records), situated at Hitnehebbagilu Grama, Periyapatanal  Taken on
: HL0000000189522 13/May/25 151900903300800079, Situated at: Kadakachnahalli Village, Taken on Taluk. M District. K ka. 571107 M inq E
submit& proof of thesr claims, on or before 24th December, 2025, to the liquidator al the address Sunnavadi Grama Panchayath, Mulbagilu Taluk, Kolar  29/Nov/25 aluk, Mysore District, Karnataka, , Measuring East - 25/Nov/25
mentioned agamstitem ., District, Measuring East to West: 9.144 Mtrs., North to South: :;)e\{Z?sSt fo:adifgzrgzargfrtﬁr;’ 1a6n1d5’g‘°g2 metsec;:tha'lol\gzv?viiﬁ
The Fﬂarf-:m creditons .smll submit 1|'rE.1r :::n:n:nf of claime by alecironic means onfy Al othar 12.192 Mtrs., in all totally measuring 11_1.48 Sq.Mtrs., along 161.56'Sq Meters of building constructed thereon.. North -
5 o ; ol . with House constructed thereon.,. North : Property belongs to
skakenolers may submit the proof af claims in person, by post or by ekeclronic means, Subramanachari. South * Property belonas to M Chalapathi- House belongs to Thammanna, South : Road, East : Land
Bubmizsion of falsa or misleading prools of clasm shall altract penaltes E:st?Prgpz(r:tyab;Ior?gs fo lenﬁ\?er):ka?a%p%s;, \(/)Vest: R%iga r belongs to Kamaraju, West : Land belongs to H.K.Ramu
ol SEHH?‘"E QLN LU AL SN e 4 |Mahendra S, Girjamma S, 20/May/25  |All the piece and parcel of immovable property bearing]  Symbolic 17| Harisha P, Sheela H 1/Marf25 Al the piece and parcel of immovable property bearing] ~ Symbolic
Diate and Placa: 27th November, 2025 at Kolkala Shivamallashetty M, Rs.404097 as on | Property No. 607, (As per gram panchayath records), RIDNo.|  Possession LP0000000142052 Rs.460623 ason [N0.960, (As per Panc hla yath records), Possession
Mahadeva S 13/May/25 150800400700300533, Situated at Basapura Village,|  Taken on 09/Mar/25 PID.N0.152200300114720246, Situated at:  Bherlya)  Takenon
HL0000000092532 Kesthuru Village panchayath, Yelandur Taluk,| 22/Nov/25 Village, Bherlya Grama Panchayath, Saligrama Taluk,  25/Nov/25
Chamarajanagar District, measuring East to West 4.572 Mysore District, Karnataka, 570022, Measuring East to
meters and North to South 9.144 meters, in all totally West: 9.144 Mtrs., and North to South: 9.144 Mtrs., totally
measuring 41.81 Sq meters,along with house constructed measuring 83.61 Sq.Mtrs., along with 83.61 Sq.Mtrs.,
thereon. Karnataka, 571442. North : Road, South : Agriculture building constructed thereon. North : Own remaining
Land, East: Property No 56, West : Property No 54 property Road, South : Own Property, East : Own Property,
5 |Mahesha R, Chinnajamma 18/Jul/25 All the piece and parcel of the property bearing No.1646 and Symbolic West: Property belongs to Ramegowda
M, Rajashekara M, Rs.556159 as on |(As per Panchayath limit) PID No.150800400600220155| Possession 18| Kirana J, Nagarathna J, 11/Mar/25 All that Piece and Parcel for Property bearing No 249/1, PID Symbolic
Siddappaji M 09/Jul/25 situated at Beechahalli village, Honnuru Grama Taken on Jayaramu M Rs.525142 as on [No. 152100202700300245, (as per Grama Panchayath| Possession
HL0000000205063 Panchayath, Yalanduru Taluk and Chamarajanagara Dist.,|  22/Nov/25 LP0000000134172 09/Mar/25 records), situated at Avarehalli Grama, Koppa Hobli, Taken on
measuring east to west 8.0772001 Mtr and north to south Abalavadi Grama Panchayath, Maddur Taluk, Mandya]  25/Nov/25
6.2484 Mtr totally measuring 50.47 Sq. Mtr along with District, Karnataka, 571425, Measuring East to West:
building constructed measuring 50.47 Sq, mtr thereon 12.192 meters, and North to South: 9.144 meters, totally
YELANDUR KARNATAKA 571441. North : Road, South : measuring 111.48 Sq. Meters, along with 111.48 Sq.Meters
House of Govinda and vacant Site,, East : House of Pilli of building constructed thereon.. North : Site No. 02, South :
Shivaramaiah, West : House of Pasagana Nanjaiah, Road, East : Hiduvali Land, West : Road |
6 |Rangaswamy M, Sowmya N 13/Jun/25 All that piece and parcel of the immovable property bearing]  Symbolic 19| Lakshmana C, Sangeetha 20/May/25 Al that piece and parcel of the immovable property bearing| ~ Symbolic
LP0000000131770 Rs.510296 as on |No.201/1, PID No.152200501900500347 (as per Grama|l Possession L, Rathnamma C Rs.810799 as on |No. 25-501-37 katha no 3996/3160/17 (As per Municipality]  Possession
1/Jun/25  |Panchayath), situated at Gattivadi Village, Doddakaulandhe|  Taken on LP0000000125297 13MMay/25  |Records), situated at Ward NO. 8 113 left side of layoutf  Taken on
Grama Panchayath, Nanjangudu Taluk, Mysore District, 22/Nov/25 Mettikuppe Road, Hegadadevanakote Taluk, Mysore|  25/Nov/25
measuring East to West:9.144 Meters and North to South : District, Karnataka, 571114, Measuring East to West: 9.14
11.8872 Meters totally measuring 108.69 Sq Meters, along meters and North to South: 12.19 meters, totally measuring
with building constructed 108.69 Sq Meters there on 111.41 square meters., along with 76.71 Sq.meters of house
garr;ﬁtaga, 5;131% r\:oréht: ?:\t/(le Ol\];l l\r/]lrdeahadeva\r/nvmaJlt., constructed thereon.. North : Site No. 18, South : Site No. 16,
outh ;: Own Site., ast: ite of Mrs.Mahadevamma., West : East:House belongs to Jayamma, West : Road
, Walkable Road and drinking water tank. , _ I70|Cokesha M, NagammaM G| _ H/Jani25 _ |Property No 550, Unique No _152200300110620033,  Symbolic
7 | Rajanna J, Lathamma S 13/Aug/25 All that piece and parcel of immovable property bearing No. Symbolic HL0000000179363 Rs.1480027 as on |Haradanahalli Village and Grampanchayath, K R Nagar,| Possession
LP0000000111351 Rs.448282ason (197/60/54, (as per CMC records) PID.No.| Possession 08/Jan/25 Saligrama, Mysore, Karnataka, 571604, Totally Measuringl ~ Taken on
11/Aug/25 152500702800200207, Situated at: Sl_dlakona Village, Taken on 111.48 Sq.Meters. North : Conservancy and House o 25/Nov/25
CDS_ort)a}I?dl\(jlvarahalll CEraT? F\)/Sncﬁyfahézswf TaIUl((j’l;Il-urThkltJr 20/Nov/25 Krishnegowda, South : Road, East : Conservancy and
IStrict. vieasuring £ast to Vest: 12.192mirs, and North 10 House of Bhandari, West : Conservancy and House 0
South: 9.144mtrs, in all totally measuring Ill.48Sq.mtrs, IChandrakala y
ﬁlﬂgptﬁ v g?ogfﬁ;gt?%tgrz ttgunéi;?]%aﬁgsatrugggththeﬁleg&.é 21| Mahammad Umarkhan N, 20/May/25 “|Allthat piece and parcel of the immovable Property bearing Symbolic
belongé to Thimmakka. East : Prop’e,rty beléngs to Shaheen Taj, NoorAhmed Rs.660285 as on [No. 920/13/A (As per the Grama Panchayath Limits) Possession
Bommalingappa, West : Road Khan, Khatejakousar N 13/May/25 P!D.No.1522007033_02702249, Situated at: Gagreshwarl Taken on
, : , LP0000000163087 Village, Gagreshwari Grama Panchayath, kasaba Hobli, T|  25/Nov/25
8 | Jayarama Nanje Gowda, 13/Jun/25 Property bearing 206/146,(As per gram Panchayath Symbolic Narasipura Taluk, Mysore District, Measuring East to West;
Gayithri Jayarama, Nithesh [ Rs.451889 as on |records) Property No. 151600203600220003, Situated at| ~ Possession 7.62 Mtrs., North to  South: 8.5344 Mtrs., in all totally
CJ 11/Jun/25 Channapura, Gandasi Hobli, Arsikere Taluk, Hassan|  Taken on measuring 65.03 Sq.Mtrs., along with House constructed
LP0000000080767 District, comes under 'the limits of Lalanakere gram|[  21/Nov/25 thereon., and bounded Mysore, Karnataka, 57111. North :
Panchayath, measuring East to West; 12.192,meters and Nale;, South : House belongs to Umesalma;, East : House
North to South: 10.972 meters, in all total measuring 133.78 belongs to Abdul jabbar, West : Road
Egtrj:gfakgwetg%1géllc')nl%ovggh: hgﬂﬁ’; t%%%sva%ggt tgﬁgeoor% 22 |Poornima H, Hanchigowda 15/Apr/25 All that piece and parcel of the Janjaru No.7, Property Symbolic
Hanumaéhetty,, South : Gully then House of H Rs.761981 ason |No.6/2, PID No.1522006(_)1077020262, (as per Qrama] Possession
Shivalingegowda., East: Road then Property of Paramesha, LP0000000108943 09/Apr/25 Panchayath Records), situated at M.Hosahalli Village,|  Taken on
West: ProperyofBasavaray Piyapatana Tak, Nysore Dt Kamataka 57107 2 "2
9 |Somashekhar S, Siddayya 20/May/25  |Allthat piece and parcel of Inmovable Property bearing (as| ~ Symbolic megsﬁring East to V\,/estx 853 Meters and North to South -
R, Kempamma S,N S Rs.489352 as on |per Grama Panchayath records) Property No.5, E-Swattu|  Possession i
: -9, B0 13.83 Meters, totally measuring 117.83 Sq Meters, along
LP0000000108635 Bhagivallu Grama Panchayath, Arasikere Taluk, Hassan|  21/Nov/25 North : House of Mr.Jagadesha, South : Government Road,,
12.192mtrs, in all totally measuring 111.48Square meters, Mrs.Savitha and Vacant Property ’ 1
- . i along with building thereon.,. North : road, South : S No - ,
e i : Property, East : House belongs to Savithramma Beluraiah, 23 | Rathnamma M, Arpitha M, 15/Apr/25 Property No.50/39A (as per Grama Panchayath Records),|  Symbolic
West: House belongs to Thimmaiah Dyavaiah Krishna C Rs.662631 as on |PID No.152100407500400056, Situated at Mangaia Village| ~ Possession
& Fl 10 K Balaji, Saroja B, 22/May/25 All that piece and parcel of the immovable Property bearing] ~ Symbolic LP0000000098208 09/Apr/25 ?on\(/jvlzgtn;%%yranté:\g?sngzg Il%l?tﬁ ?g%g&?ﬁrgti ﬂegzligpsg IliaaSI}I 2T5a/kNen on
, U . . . ) ov/25
Krishnappa AV Rs.874873 ason |[No. 43, (As per the Grama Panchayath Limits) PID.No.| Possession totally measuring 69.68 Sq.meters, along with House
~tt e Bty e W e e s LP0000000190291 13/May/25 151900902800200065, Situated at: Achampalli Village,  Taken on ' ' / ;
TSI TR S el SR y ) . Constructed thereon Karnataka, 571403. North : Property
Motakapalli Grama Panchayath, Mulbagilu Taluk, Kolarl  22/Nov/25 : - s
District. M ing East o West: 7.010400000000001 belongs to Siddamma and Remaining Property, South :
Istrict, Vieasuring East 10 VWest. /. . Road, East : Property belongs to Channegowda, West :
Mtrs., North to South: 10.668000000000001 Mtrs., in all Property belongs to Nagaraju:
totally measuring 74.79 Sq.Mtrs., along with Building S— . . . .
constructe 74.79 thereon.,. North : road, South : Vacant site 24|  Rukimini Parasharam 11/Jan/25 All that piece and parcel of property bearing GP No: 387 of} Symbolilc
belongs to Muniswany Reddy, East : Own Vacant site;, West Kondaskop, Kiran Rs.1107259 as on |Sy.No. 21/*/* with RDPR No: 150400303100120158, totally] ~ Possession
:House belongs to Rajumelu; Parasharam Kondaskoppa , 08/Jan/25 measuring20x45 =900 Sq fti.e., built up areais 82.59SqMtrs Taken on
11 | Lokesha K, Dk Devamma, 15/Apr/25  |Property No.294(as per Grama Panchayath Records), PID|  Symbolic Narayan Parasharam situated at Basarikatti Village which comes under the local]  25/Nov/25
Rashmita L, Ranjitha L | Rs.415085ason [No.15120D502100700306,Situated at Tamalihalli Village,| ~ Possession Kondaskop jurisdectio of Gram PanchayathMastmardi , Tal & Dist:
LP0000000097972 09/Apr/25 Jagaluru Taluk, Davanagere District, comes under the Limits| ~ Taken on HL0000000011779 Belagavi, and within the jurisdiction of the sub- Registrar,
of Hanumanthapura Gram Panchayath, measuring Eastto|  22/Nov/25 Belagavi.Belgaum Karnataka 591124.. North : By Property
West 9.23 meters and North to South 12.30 meters, In all of BasvaniKondaskop, South : By 20 Road, East : By
totally measuring 113.52 Sq.meters., along with house Property of RamchandraKondaskop, West : By Property o
constructed thereon Karnataka, 577528. North : Kaklur Nagpnglndaskop P yTIOpEry 1
Boranna Site, South : Marammana Poojari palayya Road, —— . . . - .
: . : 25 | Siddalingappa S, Kavithak 20/May/25 All that piece parcel of the Property bearing No.404, (as per: Symbolic
East: BovIR hH West : H fK hall
papannar e TOSe OTRAsaAnaET K, Bharath K S Rs.293642as on |the Panchayath records) PID.No.151200602300120048, Possession
12 Mangalamma B, 13/Aug/25 All the piece and parcel of the Property.No.22, (as per Symbolic LP0000000107867 13/May/25 g'tuatﬁd a}[th JKeIalgotte TVllllakge,DKechenahalllDQrtalmtal ;’;l;legv;)an
Basavashetty S Rs.385416ason [Grama Panchayath Records), Possession anchayatn, Jagaluru flaluk, Lavanagere ngC:
I l LP0000000113238 11/Aug/25 PlDNO152200102723320014, Situated at: Magudilu Taken on measuring Ea.st to West: 3.657meters and North to South:
Heggadadevanakote Taluk, Mysore District. measuring with 34.56Sqg.mtrs building constructed thereon.,
East to West 8.8392meters and North to South: Karnataka, 577528. North : House belongs to Gowdru
6.4008meters, In all totally measuring 56.58Sq.meters, Kuberappa, South : Road, East: Road, West: House belong
’a\llon% V\lgth d563588r?.m|§rs Housk;aIConstruﬁed tk;]ergon.,. to mallappa Nagarai
orth : Road, South : Property belongs to Nagesh, East : - -

financialexpress.com
o® ©

Samudhayabhavana Property, West : Property belongs to

Mangalamma,

epaper.f'rnanc:iaEexpress.c:un‘. .

Date : 27.11.2025

Place : Karnataka

BENGALURU

Authorised officer
Vastu Housing Finance Corporation Ltd
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